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LEGISLATIVE ASSEMBLY
. M’onduy, 23rd March, 1942.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Precident (The Honourable Bir Abdur Rahim) in

ithe Chair.

MEMBERS BWORN

Mr. Wilfred Harold Shoobert, M.L.A. (Director General, Posts and

Telegraphs); and

Dr. T. E. G. Gregory, M.L.A. (Government of
Official).

India: Nominated

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

NON-ESSENTIAL OFFICES MOVING UP TO SIMLA.

1228. *Sardar Sant Singh: Will the Honourable the Home Member
‘make u detailed statement as to the non-essential offices that are proposed

to bs moved to Simla for the next Summer?

The Honourable Sir Reginald Maxwell: The Honourable Member is
referred to the reply given to Bhai Parma Nand’s starred question No. 207

on the 18th instant.
Bap HRALTH OF SARDAR ARJAN SINGH GARGAJ CONFINED IN MIANWALY JAIL.
+229. *Sardar Sant Singh: Will the Honourable the Home Member

please state:

(1) whether it is a fact that Sardar Arjan Singh Gargaj, now con-
fined in Mianwali Jail under rule 26 of Defence of India
Rules is not keepine good health and that his weight had
been reduced from 112 to 98 pounds since his admission in
Mianwali Jail: i

(b) whether it is a fact that he was sent to Mayo Hospital, Lahore,
for the treatment of his bad eves in February or March 1941;

(c) what report the hosnital uuthorities made about the condition
of his eyes and what steps, if any, Government have taken
thereon;

(d) whether it is alro a fact that Sardar Arjan Singh Gargaj was
sent to the Dental Hospital for the treatment ‘of his teeth;

tAnswer to this question laid on the tabls, the gquestioner being absent.

(1427 )
A



1428 LEGISIATIVE ASSEMBLY ‘[28rRD MARCH, 194%

(e) what report the Dental Hospital doctors made about the cordi-
tion of his teeth and what steps, if any, Government took om
that report; and

(f) if Government are prepared to consider his case and make suitable:
arrangements for the treatment of his eyes and teeth?

The Honourable Sir Reginald Maxwell: (a) to (f). I have no informa-
tion. The prisoner is detained under the orders of the Government of the:
Punjab and not of the Central Government.

DETENTION OF LALA SHANKAR LaL oF DzraI.

1280. *Sardar Sant Singh: (a) Will the Honourable the Home Member
plense state the place of detention of Lala Shankar Lal of Delhi' who was.
arrested at Bombay, brought to Delhi and then sent away to an unknown
destination ?

(b) What is his present state of health?

(c) Did Musammat Misri Devi, wife of the detenue, make any applica-
tion to the Home Department for an interview with her husband? 1% so,
how many applications did she send? Was ans interview granted her?
If not, what sre the reasons for the refusal?

The Honourable Sir Reginald Maxwell: (a) Tala Shankar Lal is at
present detained in Delhi.

(b) He is in good health.
(e) First part—VYes.
Second part—Three.
Third part-—Yes.
Fourth part—Does not arise.

‘‘ BLoop BANK ”’ FOrR DELHI OB NEW DELHI.

231. *Mr. C. 0. Miller: (a) Will the Defence Secretary be pleased to
state whether there is a ‘‘blood bank’’ established in Delhi or in New
Delhi?

(b) If the answer to part (a) above be in the affirmative, has an appeal
been made to the public to donate blood for transfusion purposes?

(c) If the answer to part (b) above be in the affirmative, was the
appesl attended with success or not?

(d) If the answer to part (b) above be in the negative, why has uo
appeal been made?

Mr. N. V. H. Symons: (a) Yes, at the Irwin Hospital.

(b) Yes.

“(e) No.

(d) Does not arise.

Mr. Lalchand Navalrai: May I know if these blood banks have beeinr
established in England and how much blood has been collected there?

Mr. N. V. H. Symons: I have no information.

4Answer to this question laid on the table, the questioner being absent.
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Mr. Dalchand Navalral: May I also know how much Indian blood
wanted ?

Mr. N. V. H. Symons: As much as we can get.

Mr. Lalchand Navalral: Does the Honourable Member know that
Indian blood is already being lost in the army and in fighting?

Mr. President (The Honourable 8ir Abdur Rahim): Order, order.

Mr. Lalchand Navalrai: How much more does he want, [ want $o
know.

Mr, President (The Honourable Sir Abdur Rahim): Next question.

Mr. 0. 0. Miller: May I ask one supplementary question, 8ir? Would
the Honourable Member read the appeal to the House, if it is & short one?

Mr. N, V. H. Symons: The appeal is made in the form of a letter to
some 8 clubs, 5 colleges, the Imperial Secretariat Association, New Delhi,
the Y. M. C. A., New Delhi, Toc H. and the Managing Director of Govan
Brothers. The relevant portion of the appeal is that it could be arranged
that volunteers should attend at the Irwin Hospital at any time convenient
to them when their blood will be taken; or if a sufficient number of names
could be sent, the SBuperintendent of the Irwin Hospital would arrange to
bring his team to the club to collect blood on any convenient evening.
Any healthy person between the ages of 20 and 50 may donate blood ; the
amount is about 14 ounces, not more, often less.

Mr. 0. 0. Miller: In view of the extreme urgency of the question and
of the importance which this blood may have in saving life in the future,
would the Honourable Member be prepared to instigate an all-out campaign
in his department and spreading to the other departments of Government
for blood donations whereby probably thousands of persons could be pro-
cured to give blood ?

Mr. N. V. H. Symons: This is & matter primarily for the Provineial
Governments, but a great deal has been done on the lines suggested by the
Honourable Member; but we shall be happy to consider an intensification
of the campaign.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
up to now Indiane have given their blood in India and it has been collected >

Mr. N. V. H. Symons8: Yes, a great deal, but from Delhi, as a result
of this appeal, 83 volunteers only have come forward, and, of those, only
9 have so far given their blood.

Pandit Lakshmi Kanta Maitra: How many such banks have been:
established in India?

Mr. N. V. H. 8ymons: I am at a slight disadvantage in answering this
question about all India, as the main question relates only to Delhi; but
there is a big blood bank in Calcutta, there is another in Bombay, and as I
mentioned to the House in my speech on the second reading of the Finance
Bill arrangements have now been made by the medical officers in every
province and every province is8 now in a position to set up its own blood
bank,

A2
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SurmRIOoR PBRSONAL STAFF OF MEMBERS OF THE EX80UTIVE CQUNOILL.

232 *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
" Home Member be pleased to state the pay and allowances,.of the Private

Secretaries, Personal-Assistants, and Stenographers, . employed on .the
personal stafls of the Honourable Members of the Executive Counell in
charge of the various Departments of the Government of Ind.a?

(by Will the Honourable Member please state if it is & fact that the
matter of seiection and promotion of the superior personal staff rests
with the Honourable Member concerned ? T '

(c) If the reply to part (b) above be in the affirmative, will the Hon-
ourable Member be pleased to state what happens to a permanent Gov-
ernment servant on an Honourable Member's staff whom .the Honourable
Member does not want to continue on his staff?

The Honourable Sir Reginald Maxwell: (a) A statement giving the
information asked for is laid on the table.

(b) Yes, but the choice is ordinarily made from persons already in Gov-
ernment employ, particularly those in the Department concerned.

(¢) Such a person merely reverts to his substantive appointment.

Staiement showing the Pay and Allowances of the Private Secrefaries, Personal Assisi-
aniz and Stenographers employed on the Personal Staff of the Honourable Members of the

Ezecutive Council.
Private Secretaries. Personal Assistants. Btenographers.

it
Name of the Departmen Allow- Alow- i
aDCes OF AnOes OF aDOos Or
Pay. special Pay. special Pay. special
pay. pay. pay.
Rs. Ras. Ra. Ra. Rs. BRas.
1. Home . . 500 100
TFinanes . Pay ss an 300 Assteno.in 150 Bteno- 100
* ) Omocr of as Under the scale of grapher’s
Redivand 7 Teiame- P PP 13
A
Aoccounts 16—450— ~—300).
26—500.
8. Labour . . . . 350 100 187/8 50
4 Education, Health and 600 435 100
§. Communications (and Rall- 450 150
ways).
4 Leglslative 136 7%
. . . 1,630 716
7. Defence . &
rer of
Indian
Army.)
8. Bupply 800 420 100
9. Civil Defence * 400
10. Indians Overseas . 500 150
11. Information and Broadosst- sez/s 100
ing.
s 180 180 0

18, Commerce . . . . .
#The question of this pay Is at present under consideration.
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Mr, Lalchand Navalrai: May I know if direet appointments have been
miade for these officers?

The Honourable Sir Reginald Maxwell: 1 do not quite understand
what the Honourable Member means by direct appointment.

Mr. Lalchand Navalrai: I think the Honourable Member has been
using the word direct many times; what I am asking is this, whether they
have all been taken from the departments that are already existing or any
new outsiders have been directly recruited ?

. The Honourable Sir Reginald Maxwell: Two persons have been taken
who are not in permanent Government service.

Mr. Lalchand Navalrai: In what posts?

The Honourable Sir Reginald Maxwell: One is private secretary to the
Honourable Member for Education, Health and Lands, and the other is
private secretary to the Honourable Member for S8upply.

Mr. Lalchand Navalrai: Were they taken through the Public Service
Commission ?

The Honourable Sir Reginald Maxwell: No.

Mr. Lalchand Navalrai: Why not?
Mr. President (The Honournble 8ir Abdur Rahim): Next question.

OFFIOERS AND CLERKS IN THE DEFENCE CO-ORDINATION DEPARTMENT.
233. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Home
Member please state:

(a) the total number of officers and clerks getting salaries or allow-
ances of above Rs. 100 serving under the Defence Co-ordina-
tion Department and the number of those who are Muslims?

(b) the total number of persons in that Department ing on
salaries between Rs. 80 and Re. 100 and the number of those
who are Muslims; and

(e) the total number of officers and clerks and persons recruited under
parts (a) and (b) above during 1940 to 1942?

The Honourable Sir Raginald Maxwell: (a) Eleven of whom two are
Muhammadans.

(b) Thirteen of whom three are Muharimadans.

(c) Twenty-one.



1432 LEGISLATIVE ASSEMBLY [28rp MAmom, 1942
OFFIORRS AND STAFF IN THE INOOKE-TAX DEPARTMENT.

284. *Maulvi Muhammad Abdul Ghani: Will the Honourable the
Finance Member be pleased to state:

(a) the total number of—
(i) Incomne-tax Commissioners and their Deputies or Assistants,
(ii) Income-tax Officars,
(iii) Assistant Income-tax Officers.
(iv) Income-tax Inspectors,
(v) Income-tax Assessors,
(vi) Appellate Tribunals and their strength in every circle,
(viij Office Superintendents and clerks, and

(viii) Inferior staff such as peons, daftries, etc., and the number
of dMushms' under every head of the above named services;
an

(b) the total number of persons and the number of Muslims recruit-
ed under every head of Income-tax services in 1940, 1941 and
1042? '

The Honourable Sir Jeremy Raisman® (a) and (b). The information
required is not readilv available and Government consider that ita collee-
tion would involve an expenditure of time and labour that would not bhe
justified by the value of the results. Much of the information is, however,
contained in the Establishment Lists of the Income-tax Departments of
the different Provinces. Copies of the latest issues of these Lists have
been placed in the Library of the Legislative Assembly.

Mr. Lalchand Navalrai: May I know if any officers have been appoint-
ed in anticipation of the budget that the Honourable Member has now
presented ?

The Honourable Sir Jeremy Ralsman: I do not think that arires out of
this question.

Pavoity oF MUSLIMS IN THE BROADCASTING STATIONS STAFF.

235, *Nawabzada Muhammad Liaqat Ali Khan: (a) Will the Honourable
Member for Information and Broadcasting be pleased to state if it is a
fact that out of eight Station Directors in the All-India Radio there is
only one Muslim? If not, what is the number of Muslim and Non-
Muslim Station Directors?

(b) Is it a fact that out of-seven Assistant Station Directors tbere is
only one Muslim? If not, what is the number of Muslim and non-
Muslim Assistant Station Directors?
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(c) Xo it & fact that out of eight Btation Engineers there is not a single
Muslim? If not, what is the number of Muslim and non-Muslin Biation
Engineers?

(d) Is it a fact that out of thirty-three Assistant Engineers tnere are
only five Muslims? If not, what is the number of Muslim and non-
Muslim Assistant Engineers?

(e) Is it a fact that out of eighty-seven Technical Assistants there are
only five Muslims? If not, what is the number of Muslim and non-
Muslim Technical Assistonts?

(f) Is it a fact that out of seven Installation and Deputy Installation
:and Research Engineers there is not a single Muslim? If not, what is
‘the number of Muslims and non-Muslims oecupying these posts?

The Honourable Sir Reginald Maxwell: (a) Out of eight substantive
posts of Station Director, two are held by Muslims.

(b) Yes.

(c) No. There iz one Muslim out of ten Station Engineers

(d) No. There are six Muslims out of forty-one Assistant Engineers,

{¢) No. Therc are two Muslims out of ninety-two Technical Assistants.

(f) There ure eight officers in the grades referred to by the Honour-
able Member. None of them is a Muslim.

Mr. Lalchand Navalral: May I know if these officers who are heing
taken have the same qualifications if they come from different sommuni-
ties? -

‘The Honourable Sir Reginald Maxwell: Yes, Sir.

‘Nawabzada Mubhammad Liagat Ali Ehan: May I know if Government
propose to take any action for remedying this disparity of representation
f the vurious communities?

‘The Honourable Sir Reginald Maxwell: There is no great disparity, 8ir,
but in so far as Muslims are insufficiently represented in the engineering
grades, it is because u sufficient number of Muslims having the necessary
technical training have not been hitherto forthcoming, that is, not suffi-
-cient Muslims go in for training in wireless engineering.

Mr. Muhammad Azhar Ali: How long do you propose to give this
reply that Muslims with necessary technical training sre rot forthcoming?

‘The Honourable Sir Reginald Maxwell: I suppose we shall have to give
that reply until a sufficient number of Muslims with the requisite technical
qualifications are forthcoming.

Dr. Sir Ziauddin Ahmad: What is the data on which the Honourable
Member has come to the eonclusion that Muslims with necessiry technieal
-qualifications are not forthcoming. I assure him that for everv post he
‘wants, T myself can give him 4. ’

The Honourable Sir Reginald Maxwell: FEwry effort has been made
hut so far we have not been able to get as many as are desirable.
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“'Dr. Sir Zisuddin Ahmad: Will you please write to the Office or the
Vice-Chancellor, Aligarh University, and I assure you I can give you for

every post you want to fill in.

Mr. Lalchand Navalrai: Are these people selected by a Committee?’
Are the posts of engineers algo filled by 8 Committee and are they selected
on account of their technical qualifications?

N

The Honourable Sir Reginald Maxwell: Does the Honourable Member:
refer to the grades of Assistant Kngineer and Tecbnical Assistants, if so,
the recruitment is made through the Public Service Commission or a Selec-
tion Board ponstituted in Delhi.

Maulvi Muhammad Abdul Ghani: How many selections have been:
made during the last three vears in wireless engineering, and how many
Muslim candidates applied ?

The Honourable Sir Reginald Maxwell: I think there is another ques-
tion about it.

MusLIMS HOLDING GAZETTED PosTs IN THE ALL-INDIA RaDIO.

236, *Nawabzada Muhammad Liagat Ali Khan: (a) \ill the Honour-
able Member for Information and Broadcasting be pleased to state the
percentage of gazetted posts in the All-India Radio held by Muslims?

(b) Is it a fact that Government have refused to grant reservation of
posts for Muslim candidates for the gazetted posts?

The Honourable Sir Reginald Maxwell: (a) 189.

(b) No, except in the case of a few posts, which hav2 been specifically
exempted from the application of orders regarding communal representa-
tion.

MusLiMs AND THE TECHNICAL SECTION OF THE ALL-INDIA Rapro.

237. *Nawabzada Muhammad Liaqat All Khan: Will the Honourable
Member for Information and Broadcasting be pleased to state if the
various posts in the All-India Radio are filled in accordance with the
Government of India, Home Department, Resolution of July 1034? 1f
8o, how do Government propose to adjust the difference in the Technical
Bection of the All-India Radio?

The Honourable Sir Reginald Maxwell: Yes, with the excepticn of n
few superior posts which have been specifically exempted from the applica-
tion of the orders contained in the Resolution referred to by the Honourable
Member. Government are making every possible effort to-facilitate the
recruitment of Muslim candidates to technical posts but duly qualified
candidates have not been available in sufficient numbers. '
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BENIORITY OF TBOHNIOAL STAFF OF THE ALL-INDIA ‘Rapio.

238, *Nawabzada Muhammad Liagat Ali Khan: Will the Honourable
Member for Information and Broadeasting be pleased to state if it is a
fact that the seniority of the members of the Technical staff of the All-
India Radio is determined not according to the dates of their joining the:

department but according to the order decided upon by the Interviewing
Board ? . .

The Honourable Sir Reginald Maxwell: Yes.

SuPERsESSION OF MUusLIMS IN TECHNIOAL SECTION OF THE ALL-INDIA Rabio.

289. *Nawabzada Muhammad Liagat Ali Khan: Will the Honourable-
Member for Information and Broadeasting be pleased to state if certain-
Muslims in the Technical branch have been superseded by non-Muslims?
It so, why?

The Honourable Bir Reginald Maxwell: Yes, but certain non-Muslims
were also superseded by Muslims. The reason for these supersessions was:
that the satisfactory operation and maintenance of a broadeasting system

requires highly competent engineers and the appointments were made -
solely on merit.

OFFICERS AND STAFF MOVING UP TO SIMLA.

240. *Bhai Parma Nand: (a) Will the Honourable the Homa Member-
please state the number of (i) officers und Assistants, etc., that came-
down from Simla to New Delhi, (ii) Officers and staff that can be
accommodated in Simla for the summer season, 1942, and (iii) Officers
and staff that will move to SBimla for the next summer. 19427

(b) 1s it proposed to utilize all the accommodation available in Simla
to the fuil extent by sending up the Secretariat and other offices to Simla

as are not necessarily requirad to stay in Delhi for the next summer? Tf
not, whx not?

(¢) 1s he uware that many of the Secretariat offices have transterred’
their burden to the Attached oftices staff of which are drawing very low

pay 1umd would be required to meet vhe brunt of high prices prevailing in-
Simla?

(d) 1s he aware that certain Departments are making some of their-
Attached offices move up to Simla which have never before gone there?

(e) Is not the idea underlying the move to Bimla of such of the-
Departments which are not essentially required to remain at New Delhi
the making available not only of office accommodation but of reridential
accommodation as well?

(f) Will the Honourable Member kindly name the offices which are
being shifted from Karachi, Calcutta and Bombay to New Delhi and will
require residential and other accommeodation in New Delh:?

(g) Has he or any Committee thoroughly examined the necessity of
each and every Secretariat Department staying in New Delhi? Is it not
possible to send up & part, ii rot the whole, of each Department to-
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Simla for the next summer with a view to making available sccommoda-
‘tion for those who will be required to stay in Delhi? If not, does he
now propose to ask each and every Department to send up either the
-whole or a part of its staff to Bimla to use the accommodation there and
make available the accommodation that they occupy in Delhi to the
sutmost extent?

The Honourable Sir Reginald Maxwell: (a) (i). 816 officers and 2,868
staff of both the Civil Departments and General Headquarters.

(ii) Presumably the Honourable Member refers to accommodation pro-
‘vidsd by Government. The numbers are:

Officers . . . . . . 5l4
Staff . . . . . . . 3886

The former figure includes residences, leases of which are proposed to
‘be transferred to Government by officers not moving to Simla; the similer
figure for stafl is not yet available.

(iil) Approximate figures are:

Officers . . . . . . 419
Staff . . . . . . . 3,268

(b) and (e). It is the intention to use available accommodation in
‘Simla fer the purpose of housing so much staff as can be moved without
-seriously prejudicing the efficiency of the administration. The object is
t> make suitable office and residential aceommodation available for the
staff remaining in Delhi in the hot weather.

(e) No.

(d) For the reasons given in answer to clause (b), some Attached Offices
which have not moved to Simla before may be sent there.

(f) None.

S]g'; A Sub-Committee of Council was appuinted to settle the details
of the move to Simla. Almost all Departments are sending a part of their
-staff to Simla. The last part of the question does not arise.

Mr, Lalchand Navalrai: When all officers and subordinates have
remained in Delhi having sufficient accommodation, why should they be
.asked to go to Simla now?

The Honourable Sir Reginald Maxwell: I have explained that in answer
‘to clauses (b) and (e).

Mr. Lalchand Navalrai: I think the original intention was that the
whole exodus should be stopped and that nobody should be sent to Simla
during the time of the war?

The Honourable Sir Reginald Maxwell: No, 8ir, that was not the
-original intention.

Mr, Lalchand Navalrai: May I know on what basis is this division made,
.—some are sent and some are not sent?
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The Honourable Sir Reginald Maxwell: I have already answered that
in clauses (b) and (e) of the question. The object is to mske suitable
residentn] and office .accommodation available for the staff remaining in
Delhi.

Mr. Lalchand Navalrai: What about the subordinates who have
gem&ined in Delbi for years together? Are they also being asked to go to
‘Bimla?

The Honourable Sir Reginald Mxxwell: Some will have to go who have
not been there before, and some who have been to Simla before will have

.to remain behind.
Mr. Lalchand Navalrai: Have they all been earmarked as to who will go

.and who will not go?
Babu Kailash Behari Lal: I have to put one supplementary question.
Mr. President (The Honourable Sir Abdur Rahim): Too late.

UNSTARRED QUESTIONS AND ANSWERS.

+QBBERVANCE OF HINDU aAND MusLIiM HOLIDAYS IN THE SUPPLY DEPARTMENT
IN CALOUTTA.

65. Sardar 8ant S8ingh: Will the Honourabic the Home Member be
:pleased to state:

(a) whether Moharrum, Id and Holi have been observed this year
as closed holidays in the offices of the Government of India
in New Delhi;

(b) whether such holidays were uobserved in the offices of the
Supply Department in Caleutta; if not, why not; and

(¢) whether the Honourable Member will consider the desirability
of issuing striet instructions to the Heads of the Central
Government offices at Calcutta for the due observance of
all Hindu and Muslim Holidays?

The Honourable Sir Reginald Maxwell: (a) Moharrum and Dulhandj,
but not Holi, were observed as closed holidays in the offices of the Govern-
ment of India in New Delhi. Id-ul-Fitr and Id-ul-Zuha have also been
-declared closed holidays.

(b, Owing to pressure of work it was not possible to observe Muharram
and Holi as closed holidays in the offices of the Supply Department in
Caleutta. Id-ul-Fitr and Id-ul-Zuha will fall in October and December next
‘respectively

(¢) The Central Government offices at Calcutta generally observe
holidays recognised by the Government of Bengal, but observance of holi-
-days, whether closed or sectional, is subject to the overridifig necessity of
disposing of urgent work. Tt is, however, the practice of the Directorate
“Genernl to allow those members of the staff, who feel that the dictates of
religion or conscience demand observance of ceremonies, to absent them-
.selves for a whole or half day, as the case may be. There is, therefore, no
‘need to issue any instructions in the matter,
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Orricz Hours IN GOVERKMENT OF: INDIA DEFARTMENYS AND GENERAL.
HEADQUABTERS.

66. Sardar Bant Singh: Will the Honourable the Home Member be
pleased to state:

(a) the office hours in the Government of India Departments.
in New Delhi;

(b) the office hours in the General Headquarters;

(c) the office hours in the Supply Department in New Delhi;

(d) the office hours in the Supply Department at .Calcutta;

(e) whether it is a fact that the General Headqbarters observe:
more or less strictly the hours of 9 A.M. to 5 P.M.;

(f) whether the hours of work in the Supply Department at New
Delhi are 10 A.M. onwards;

(g) whether the hours of work in the Supply Department at.
Calcutta are from 8-30 a.M. I. 8. T. onwards without limit.
as to the closing hours;

(h) whether there is great discontent among the staff at Calcutta:
about these hours of work;

(i) whether these hours of work are so long as to infringe regu--
lations which apply to working in factories; and

(j) whether he will consider the desirability of strictly defining the
period of work to correspond with those in other Depart-
ments of the Government of India or the General Head-
quarters; and, if not, whether he will consider the desirability
of granting an overtime allowzcnee according as the hours of
work exceed the normal hourg of the work in the Departments.
of the Government of India at New Delhi or in the General
Headquarters?

The Honourable Sir Reginald Maxwell: (a), (b), (c) and (f). The Office
liours observed in the various departments of the Government of India in:
New Delli are as follows:

Civil Defence Department . . From 10 a.M. to 5 P.Mm.
Political Department . . .

Office of the Executive Council . o 10-30 A.M. to 4.30 P.M.
Legislative Department . . .

Bupply Department . w 10AM to4rwM
Defence  Department including
(ieneral Headquarters and Military
Finance Department . . . w DAM tob PM.

Other Departments . . . W 10 AM, to 4.-30 P.u.

‘ (d)) and (g). The Office hours are from 9-80 A.M. to 4-80 p.M. (Bengal
me).

(e) The Office hours indicate the minimum period of attendance required
in office; but officers and staff are expected to, and do, work after the
normal closing bour on urgent work connected with the war; many of them:
work until late in the evening.

(h) No.
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(i) The regulations in force in factories do not apply to the Supply
Department in Caleutta and the question of their infringement does not
.arise.

(i) As indicated in answer to clause (e), the office hours prescribe the
minimum period of attendance in office but their observance is subject to
urgent work being disposed of within that period. Government under the
rules have a call on the whole time services of their employees and they
can and d» require their officers and staff to work for longer hours if the
state of work justifies it. That being so, the question of the grant of an
over-time ullowance does not arise.

CusTOMS SERVICES.

67. Maulvi Muhammad Abdul Ghani: Will the Honourable the Finance
Member please lay on the table a statement showing: (i) existing strength
of every kind of Customs services in every port and at headquarters,
together with strength of various communities, and (ii) the total number,
and the number of Muslims recruited as permanent or temporary under
every head of Customs services in 1940, 1041 and 1942?

The Honourable Sir Jeremy Raisman: The information required is not
readily available and the Government consider that ite collection would
involve an expenditure of time and labour that would not be justified by
the value of the results. Much of the information is, however, contained
in the Fstablishment Yists of the Customs Departments of ‘the different
ports. Copies of the latest issues of these lists have been placed in the

Library of the Legislative Assembly.

MOTION FOR ADJOURNMENT.
ALLEGED ROWDYISM BY SOLDIERS AT BAREILLY.

Mr. Premdent (The Honourable Sir Abdur Rahim): Is the Government
Member in a position to give any information about this motion for

adjournment?

Sir Gurunath Bewoor (Government of Tndia: Nominated Official): Yes,
Sir. I have now obtained information regarding the incidents, reported in
the Hindustan Times of the 19th March, relating to alleged rowdyism by
goldiers in Bareilly. The report in the paper is civen as from the cor-
respondent of the Hindustan Times at Bareilly. The details I am going
to give have been obtained by the Administrative Commandant, Bareilly,
who has cbtained them from the local Superintendent of Police. The facts
repcrted are as follows:

As regards the incident at Bhahamat Ganj, four Indian soldiers are
alleged to have been drunk in bazar; one grappled a policeman who was in
undress uniform. All four were arrested and escorted back to the lines of
the Motor Transport Training Battalion. The. Officer Commandine the
Unit has awarded the ring leader of the party 28 days’ rigotous imprison-
ment,
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[Bir Gurunath Bewoor. ]

In the other case, four Indian other ranks were involved.
action is being taken against these and the case will be tried by & Mﬂltnry
mm The men have been out on convoy duty, and hence the delay in

In both the incidents no one was seriously injured. The incidents are
reported by the police to be trivial. In fact the cases were considered so:
trivisl by the police that they ‘had not made any report to the Deputy
Coiumissioner regarding them. It would appear, Sir, from this that the
incidents have been considerably exaggerated. Further prompt action was
taken by the local police and military authorities to stop the mischief to-
apprehend the offenders and to punish them.

Mr. Pregsident (The Honourable Sir Abdur Rahim): As the facts have
been stated by the Government Member, I do not know if the Honourable:
Member still wishes .

Qaxi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan:
Rural): As suitable action has been taken and some have been punished,
1 do not wish to press this matter further.

HOME DEPARTMENT DECLARATION OF EXEMPTION ISSUED
UNDER THE REGISTRATION OF FOREIGNERS ACT.

The Honourable Sir Reginald Maxwell (Home Member): Sir, I la
the table a copy of the Home Department Declaration No. 1/10/42- oh
tical (E), dated New Delhi. the 16th March, 1942,

In exercise of the powers conferred by sectivn 6 of the Registration of Foreigners
Act, 1939 (XVI of 1839), the Central Government is pleased to declare that the provi-
sions of the Registration of Foreigners Rules, 1939, except rule B, and such of the
provisions of rules 4, 14, 15 and 16 as apply to. or in relation to, passengers and
visitors who are not foreigners, shall not apply to or in relation to, Monsieur
C. J. 1. Welter, Associated Member for the Netherlands East Tndies in the Easternr
Group Bupply Council, so long as he holds that post.

ELECTION OF A MUSLIM MEMBER FOR THE STANDING
COMMITTEE ON PILGRIMAGE TO THE HEJAZ.

The Honourable Mr. M. S. Aney (Member for Indians Overseas): Sir,
I beg to move:

“That this Assembly do proceed to elect, in such manner as the Honourabls the
President may direct, a8 Muslim Member to sit on the Bt.n.ndmg Committee oo
Pilgrimage to the He]sz viece anl Muhammad Ahmad Kazmi. M.L.A., whose term of
memberrhip is about to expire.’

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Assembly do proceed to clect, in such manner as the Honourable the
President may direct, a Muslim Member to sit on the BStanding Committes on
Pilgrimage to the Hejaz vice Qazi Muhammad Ahmad Kazmi. M.L.A., whose term of

membership is about to expire.'
The motion was adopted.



ELECTION OF MEMBERS FOR THE STANDING COMMITTEE FOR:
THE DEPARTMENT OF CIVIL DEFENCE.

Mr. N. V. H. Symons (Government of India: Nominated Official): Sir, .
I move:

“That this Assembly do proceed to elect, in such mauner as the Honourable the -
President may direct, three non-official members to serve on the Standing Committee -
to advise on subjects in the Department of Civil Defence.’’

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct, three non-official members to serve on the Btanding Committes-
to advise on subjects in the Department of Civil Defence.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): 1 may inform Hon-
ourab'e Members that for the purpose of election of members for the
Standing Committee on Pilgrimage to the Hejaz and the Standing Com--
mittee for the Department of Civil Defence the Notice Office will be open
to receive nominations up to 12 Noox on Wednesday, the 25th March, 1942,
and thal thc elections, if necessary, will take place on Friday, the 27th.
Murch, 1942, The elections, which will be held in the Assistant Secre-
tary's room in the Council House between the hours of 10-80 A.m. and 1
r.M., will be conducted in accordance with the principle of proportional
representation by means of the single transferable vote.

DEMANDS FOR SUPPLEMENTARY GRANTS.

DeManp No. 1.—CusToMs,

The Honourable Sir Jeremy Raisman (Finance Member) : Sir, I move :

“That a supplementa?r sum not axoeeding Rs. 2,009,000 be granted to the Goverl_'lor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1842, in respect of ‘Customs’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 2.09.000, be granted to the Governor
General in Council to defray the charﬂaa which will come in course of payment during -
the year ending on the 3lst day of March, 1842, in respect of ‘Customs’.”

The motion was adopted.

Demaxp No. 4.—SaLr.

The Honourable Sir Jeremy Raisman: Sir, I move :

“That a supp]amentu?r sum not exceeding Rs. 2,64,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1842, in respect of ‘Salt’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 2,64,000. be granted to the Governor-
General in Council to defray the charges which will come in course of payment during:
the year ending on the 3lst day of March, 1942, in respect of ‘Salt’.”

The mction was adopted. :
( 1441 )
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Dexanp No. 7.—STamps.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exoeeding Rs. 7,05.000 be granted to t-hal‘Goi:r:l;aorv
*General in Council to defray the char, whlsch will come in cogl:ru of payment daring
-the year ending on the 3lst day of March, 1842, in respoct of ‘Stamps’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemen sum not exoeeding Rs. 7,05.000 be granted to G
* General in Council to defray the chlrﬁu whl’ch will come in u':u8 of pay?mtnn;:?uf;
'the year ending on the 3lst day of March, 1842, in respect of * ps’."”

The mction was adopted.

Demanp No. 10.—InpiaN PosTs AND TELEGRAPHE DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move:

““That a supplementary sum not exceeding Ra. 40.09 '
' t ¢ g Ra. 40.09.000 be granted to the Governor
geeneyr;l“ ma n(éo;ncﬂ tot l;da ;;.Zt tl:je ch;;gela‘ which will come in co%ue of paymentwc;:lr?:
: z on the ay o h, 1842, j spect. of ‘Indi:
7 phe Decarments." 3 arch, 2. in respect of ‘Indian Posts an

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“‘That a supplementary sum not exceeding Rs. 40,089,000 be granted to the Governor
Gegeral in Council to defray the charges which will come in course of payment durin
the year ending on the 3lst dsy of March, 1942, in reapect of 'Imrian Posts an

Telegraphs Ilepartment’.”

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural): Sir, this
payment is with respect to the Indian Posts and Telegraphs Department
One of the items is with respect to the dearness allowance for the inferior
staf. I want to know the extent or level of this inferior staff and whether
any of the subordinates are also included. I further want to know whether
any war allowance or dearness allowance hus heen given to any subordinates
up to this time. The Honourable Member knows that there has been

-demand for this from the subordinate staff through the Unions and even,
- otherwise, by spplications and memorials since a very long time. I want
to know whether anything has been done with respect to them or at least
whether there are in contemplation any proposals, or whether any proposals
are pending before the Government, for the purpose of giving relief to
these men who are very much hard hit. Again, here it is stated that
theve have been increased activities of the Department. I want to know
if any new DPosl Offices or Telegraph Offices have been opened in India. I
-als, want to ask with respect to another question which has now created
a panic smong the subordinates. I have received telegrams from Karachi
and other places to say that the Government now contemplate creating
Post Offices, in the Persian Gulf at Basra and some other places, which
properlv are war zones. I want to know whether Government are creating
thoir own Post Offices and Telegraph Offices, or whether they are asking
:the Army Department to declare those aress ns war zones and appoinl
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officers from there. Telegrams have actually been sent to us and I suppose
cop.es have been sent to the Director General of Posts and Telegraphs in
Iudia also, in which these people say that subordinates and also officers
are being forced o go & those places which are, rightly ppeaking, war
zones. They have been complaining about it and they are not willing to
go ot ull. They are being asked to go on pain of dismissal. " In these days
these peoplc sre very useful -here, and to send them against their will is
very hard on them and Government. should not follow that policy.

1 weculd wlso submit that thoee who if at all are sent over there should
have different sllowances, different salaries and even better prospects after
the war and then if they agree that they want to reap the benefit of these
privileges, they may be sent. That will be a different question altogether
but these are not the days when they can be forced ‘to go.  After all they
have worked throughout in India. It might be said that the Persian Guif
and a par: of Sind, particularly Lower 8ind, are connected and are in one
division but then it cunnot be said that on that account these persons can
be sent t. those places, not only in peace timne but also in war time. As 1
have submitted, these places fall within the military or war zones. This
policy of the Government should not be allowed and I hope every consola:
tion will be given to these men who have worked industriously and
honestly that they will not be forced to go there. If they are given more
<chances and prospects, that will be a different question and then there
will be no question of force. 1 hope that these mutters be considered by
‘Governinent.

Maulvi Muhammad Abdul Ghani (Tirhut Division : Muhammadan) : On
reference to puze 4 of this Supplementarv Demands for Grants book; T find
thue R, 75,000 has been provided for research and training. May I know
from th: Honourable Member what kind of training is intended here, whe-
the: it ds trainivg concerning Télegraphs, Telephone or regarding apparatus.
The second thing is, ‘what sort of people are given this opportunity, whether
dire-t recruitment is made or the departmental employees are sent for
training.

Mr. W. H. Shoobert (Director General, Posts and Telegraphs) : S8ir,
the first question which I have been asked to meet is regarding the war
allowance or dearness allowance given to employees of the.Posts and Tele-
graphs Department. I think the Honourable Member is already aware
that in this matter the Posts and Telegraphs Department has linked its
policy with that of the Provincial Governments and wherever thg Provin-
«cial Government is paying dearness allowance or war allowance to its
employees the Posts and Telegraphs Department is paying an identical
allowance to men on the same rates of pay.

‘My. Lalchand Navalrai: The Honoursble Member will excuse me. Is
that policy being pursued in Baluchistan where the Provincial Government
gives higher allowance and also war allowance and the Postal men do not
get any?

Mr. W. H. 8hoobert: The higher allowances to which the Honourable
Momber refers are, I believe, compensatory allowances: ~wihtich are- different
10 the war allowance to whioh he is now referring. :

]
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Mr. Lalchand Navalrai: Are the compensatory allowances being givem
to the Postal Department there?

Mr. W. H. Shoobert: Actually they are not, because the standards of
pay have been fixed at different rates. .

Mr. Lalchand Navalral: What is the Honowrable Member going to do-
about the war allowance and the compensatory allowance?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should not go on interrupting in that way. -

Mr. W. H. 8hoobert: The second point to which the Honourable Member
referred was the standard at which war allowanee is being paid.
Generally speaking in those provinces or in those areas where it has been
sanctioned, it is being paid to men drawing pay up to Rs. 80 or in some
places men drawing pay up to Rs. 85 or 40 according to the area. That is
being given to all employees of the Posts and Telegraphs Department omx
those rates of pay if it has been sanctioned by the Provincial Governments
for their employees.

I have been asked to tell the Honourable Member something about the
expansion in the number of Post Offices. I have before me figures which
show that on the 81st March, 1939, there were 24,305 post offices in India
or in British India. On the 81st March, 1940, there were 24,740 and om
the 81st March, 1941, there were 25,338. Those are permanent offices.
Approximately during the last year, there were 600 extra Post Offices given
to the general public.

With regard to the question about the Persian Gulf, as the Honourable
Member has stated, there is a division in the S8ind and Baluchistan Circle
which is known as the Lower Sind and Persian Gulf Division. We have
been supplying personnel for the Post Offices on the Persian Gulf for
many many years and it is one of the common conditions of service of the
men who are recruited for the Lower Sind and Persian Gulf Dwmon that
they should have to serve in these Persian Gulf offices.

Mr. Lalechand Navalrai: May I know whether it was provided that they
will have to serve also in war zones?

Mr. W. H. 8hoobert: After all, Sir, there are many zones which might
under certain circumstances be ca.lled war zones; and I may say that it is
a common condition of service that many of us mlght. have to work in such
zones and be required by duty to stick to our posts. Actually the Honour-
able Member mentioned Basra. As far as T know we are not sending any
civilian postal officials to Basra. If necessary, men are sent to Field Post
Offices in that area. '

Mr. Lalchand Navalral: Have any new Post Offices been opened nesr
Basra or Basra itself?

Mr. W. H. Shoobert: If T were to give that mlormation I am a’frsid 1€
would be giving information uselul to the enemy.
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Lastly, Sir, I have been asked about this item of Res. 75,000 ypder
Research and Training.

(Mr. Lalchand Navalrai rose to interrupt.) J
Mr. Pregident (The Honourable Sir Abdur Rahim); Will the Honour-
able.Member resume higs seat.

Mr. Lalchand Navalrai: He is giving way.

Mr. President (The Honourable Sir Abdur Rahim): No speaker can go
on if he is constantly interrupted like this.

Mr, Lalchand Navalrai: I only want to know if any privileges are being

given.

Mr. W. H. Bhoobert: Under Research and Training, we have, as is pro-
bably known to a great.number of Honourable Members, a storeyard and
workshope, and an office under our Electrical Engineer in Chief where re-
search and training of all kinds connected with telegraphy and telephony
are going on throughout the year. Great progress has been made during
the last few years in that research and training and with the expansion of
our work owing to the war, naturally there is an expansion not only of re-
search but also of training officers in the technical work which they are
required to undertake both on behalf of the Posts and Telegraphs Depart-
ment and in some cases on behalf of the Defence Department.

Maulvi Muhammad Abdul Ghani: May I ask one question, Sir?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has made one speech and he cannot make another speech.

Maulvi Muhammad Abdul Ghani: Sir, information has been given to
me and, therefore, I wish to ask only one question. May I know whether
these officers are departmentally sent for training there or whether they
are recruited directly by the Department?

Mr. W. H. 8hoobert: Both.

M. President (The Honourable 8ir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 40.09,000 be granted to tle
Governor General in Council to defray the charges which will ocome in course of
payment during the year ending on the 3lst day of March, 1042, in respect of
‘Indian Posts and Telegraphs Department’."”

The motion was adopted.

Demanp No. 12—ExecuTive COUNCIL.

5 -

The Honourable Sir Jeremy Raisman: Sir, T move:" ’

“That & supplementary suni not exceeding Rs, 52,000 be nted to the-Govmor.
General in Council to defray the . es which will come in u?;m of payment during
the year ending on the 31st day of March, 1942, in respect of ‘Executive Council’.”

B3
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That & supplementary sum not exceeding Rs, 52,000 be granted to the Governor
i Council to. defray the charges which will vome in course of payment during
the year ending on the Slst day of March, 1948, in respect of ‘Executive Counail’.”

Mr. H. A Sathar H. Essak 8alt (West Coast and:  Nilgiris:
Muhammudan): Sir, I rise to oppose this motion. In the Explanatory
Memorandum submitted to this House along with this Supplementary
Demand, this Demand is explained as arising mainly-on accoust 'of the
equipment allowances and tour expenses of the new Members of the Exe-
cutive Council. Our policy towards this Expanded Exdoutive Couneil has
been mude quite clear very often in this House and I do not want to go
into that again. We cannot but oppose it and for that reason I oppose this
demand on behalf of the Party. A .

Babu Kailash Behari Lal (Bhagalpur, Purnea and the Sonthal Par-
nas- Non-Muhammadan): Sir, 1T want to draw “the atfention of the
overnment to a question arising out of this demand. This demand is for

the tour expenses of the Honourable Members of the Executive Council.
T want to know whether the Honourable Members, when they go to the
provinces, take into consideration the industrial development of the pro-
vinces-. . . .

Mr, President (The Honourable Sir Abdur Rahim): That is a question

of policy and it cannot be discussed on the present demand.

Babu Kailash Behari Lal: I am not discussing the policy. I am only
asking that as this demand arises in connection with the tour of the
Honourable Members, have they during their tours 'done a oertain part of
their duty?

Mr. President (The Honourable Sir Abdur Rahim): What is that part of
the duty?

Baby Kailash Behari Lal: To make a survey of the industrial dewelop-
ment of the provinces.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go into that question.

Babu Kailash Behari Lal: May I ask whether their tour is only just to
go round with their eyes shut or whether they perform their tours with
some work in view? If there is any work in view, then are we not entitled
to ask that the survey of the industrial development is certainly one of the

'duties which they should bear in mind?

Mr. President (The Honourable Sir Abdur Rahim): That means that the
Honourable Member can discuss anything he likes on such a demand.
That he cannot be allowed to do.

Babu Kallash Behari Lal: Am I entitled to ask this much, what are the
works that they do during their tours? If I am aliowed to put. this ques-
tion, then I may suggest to the Honourable Members that they should
take into their consideration the development of the small industries to
which Government has psid very little attention so far.
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- MEr, President (The Honourable Sir*Abdur Rabkim): ' The Honoutable
Member cannot go into that. ‘The Honourable Member is perfectly entitled
to ask the Government whether their tour is really for the sake of pleasure
or for some public business. But beyond that, he cannot discuss any

question of policy.

Babu Kailagh Behari Lal: I ask them whether they do any work re~
garding the possibility of developing the industries of India when they go
on tour. As I have ualready suggested, I am asking a very plain question
namely, what have they done during their tours for the industrial develop-
ment of the country? In connection with the war effort, I ind that m
Delhi and in the neighbouring provinces some sort of industrial development
is going on and they ure being given encouragement at the hands of the
Government, whereas similar things are neglected in the provinces. I hope
they will keep this aspect of the question in their view when they go' on
tours. 8o far as this question is concerned, I have tried to point out to
the Honourable Member that there is a good deal of possibility during their
tours to see with their own eyes how far the various provinces can be
utilised for small industries. That is all that I have to say on this subject.

The Honourable Mr. M. 8. Aney (Leader of the House): Sir, I really
do not know what is precisely wanted by my Honourable friend. -Agyhow,
if he really wants any information upon the particular point that he has
raised, the appropriate occasion to discuss that question is not by raising it
on a motion of this kind at all, because no useful information can be given
off-hand by any Honourable Member on any points which he may have id
his mind and on which he himself has aiso not been able to speak out
clearly. I can only say in a general way that whenever Honourable Mem-
bers, old or new, go on tour they do so for a certain public purpose. That
purpose may not always be the one which my Honourable friend has in
view but of a different nature, still he can rest assured that they do not go
out for the sake of pleasure but to do some public work.

Mr. President (The Honourable 8ir Abdur Rahim): The:question is:

*‘That a supplementary sum not exceeding Rs. 52,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day .of March, 1942, in respect of ‘Executive Coumcil’." -

The motion was adopted.

DeManp No. 15-A.—CiviL DEFExXCE DEPARTMENT.

The Honourable Sir Jeremy Ralsman: Sir, I move:

“That a supplementary sum not exceeding Rs. 72,000 Le granted fo The Gqvernor
General in Council to defray the charges which will come in course of payment during
the vear ending on the 31st day of March, 18042, in recpect of the ‘Civil Defence
Department’.” :

Mx. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 72,000 be granted to the Governor
General in Council to defray the charges which will come in cdurse of payment during
the year ending on the 3lst day of March, 1842, in respect of the ‘Civil Defence
Department'.’” '
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Mr. H, A, Sathar H. Easak Sait: Bir, I oppose this Suﬁﬁ}femhry
Demand also on the same ground as I did the last one on be of the
Muslim League Party.

Babu Kailash Behari Lal: Sir, in connection with this department, may
T ask the Government if the expenses mentioned here under this depart-
ment are incurred here at the Centre or in the Provinces also. If it is in
the Provinces, I find the pay of the officers is also mentioned; may I kmow
what kind of officers are employed? Do these officers work at the Centre
or in the Provinces? May I also know whether A. R. P. work is also under
the Defence Department? In what way is the A. R. P. work being con-
ducted in the Provinces? If the A. R. P. work conducted in the Provinces
is financed by the Central Government, may I know, how far the Central
.Government exercises a check and how far they are vigilant over the work
in the districts of the Provinces. If these officers go about in the Pro-
vinces, do they check and see that the work in the districts is being carried
«on properly?

~ Maulvi Muhammad Abdul Ghani: Sir, in opposing this Demand, T
have to point out that this Demand has not been approved by the Standing
Finance Committee . . .

The Honourable Sir Jeremy Raisman: That is not correct, 8ir. This
Supplementary Demand has been placed before the Standing Finance
Committee and approved by them.

Maulvi Muhammad Abdul Ghani: Iet me finish myv sentence. From
page 11 of the Standing Finance Committee proceedings, dated 6th March,
1942, it appears that the Committee’s approval was not obtained separately
in respect of this expenditure. If T am =rong let me be corrected. It
may be that it might have been mixed up with other things. But I submit
it should have been pointedly placed before the Standing Finance
Committee, so that the Committee might have given its decision thereon.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-
Muhammadan Rural): Sir, under this Supplementary Demand, there is
an item A. 4—'Other charges—Rs. 24,800"". Qut of a total sum of
Rs. 72,000, ‘other charges’ n'one come to Rs. 24,800. This is rather
vague. I should like to know what the details are. What are the other
charges? ‘‘Other charges’ represent a major portion of expenditure under
this Demand and this has not been clearly explained. :

. Mr. N. V. H. 8ymons (Government of India: Nominated Official) :
8ir, I regret that I am at a disadvantage in not having been able to hear
the remarks of the Honourable Members very clearly. But I gather that
the first Honourable Member whe spoke asked whether the Supplementary
Demand that is asked for, relates to expenditure at the Centre or whether
it relates to provincial expenditure. The answer to that is that it is purely
for expenditure at the Centre. T{ has nothing to do with the Provinces.
As regards the second point that was raised, the position is quite clear
from the Note on page 7 of the pamphlet of Bupplementary Demands
for Grants that *Provision for this Department which was created during
the course of the vear could not be made in the original budget. Approved

~
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by the Btandimg Finance Committee on the 6th March, 1842".. The

nourable Member who contended that the Standing Finance Committee
did not approve of this, seems to be under s misapprehension, bLecause
when he reads from page 11 of the proseedings of the Standing Finance
Committee dated the 6th March, 1942, he is referring to what happened
when the memorandum regarding air raid precautions was placed before
the Committee in September, 1941. The proeceedings go on to say that
#t was not originally eonsidered necessary to trouble the Committee and
as such the Committee’s approval was not obtained separately in respect
of this expenditore. That was in September, 1941. Therefore, it was
brought forward specifically at the meeting nf the Committee on the 6th
March, 1942.

Mr, Amarendra Nath Chattopadhyaya: My question has not been
answered. How is it that ‘‘other charges’’ are put down as Rs. 24,800.
What are the details for this? -

Mr. N. V. H. Symons: The ‘other charges’ refer to contingent expendi-
ture, such as furniture and all other necessary expenditure, for running a
very large and expanding office.

Babu Kailash Behari Lal: The Demand under this head is only for. . .

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member has spoken once. He cannot make a second speech.

Babu Kallash Behari Lal: T only want to put one question.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member ought to have put ali the points on which he wanted information
when he first spoke.

Babu Kailash Behari Lal: The question that I am going to put arises
out of the answer that the Henourable Member for Government gave to

‘my previous question. T am only referring to that. I am not making a
second speech,

__ Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot be allowed to go on putting questions. This is not the
‘Question hour. The question is:

“That a supplementary sum not exceeding Rs, 72,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1842, in respect of the ‘Civil Defence

Department’.”
The motion was -adopted.

DemManp No. 15-B—DEpARTMENT OoF INFORMATION AND BROADCASTING.

'The Honouralile Bir Jeremy Rafsman: Sir, I move:

“That & supplementary sum not exceeding Rs. 1,53,000 be granted to the Governor
“General in Council to defray the charges which will come in course of phyment durin
the year ending on the 3lst dav of March, 1942, in respect of the ‘Department o
‘Information and Broadcasting’.”™ : -
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Mr. President (The Honourable Sir Abdur Rehim): Motion moved:

“That a supplementary sum not exceeding Rs. 1,53,000 be granted to the Governor

@éeneral in Council to defray the cl:.nr%e;'whlcl\ will come in course of payment dunnt .
the year ending ou the 3lst day of rch, 1042, in respsct of the '‘Depariment o

Information end Broadcasting'.™

Mr. H. A. Sathar H, Basak 8ait: Sir, I oppose this Demand on the same
grounds as I said before. In-doing so, I may inform the House'that all
these Supplemnentary Demands which were paced before the Standing
Finance Cominittee were opposed by the Members. of the Muslim League
Party. S8ir, 1 oppose this Demand.

Mr. Amarendrs Nata Chattopadhyaya: Sir, I wish to put the same
question in respect of this Demand unlso. Here alao ‘other, charges’ sre-
a8 much as Hs, 1.12.000. Qut of a total demand of Re. 1,53,000 ‘other
charges’ are put down ns Rs. 1,12.000. No explanation and no details
are given for such a large sum. I should like to know details.

The Monourable Sir Reginald Maxwell (Home Memter): Sir, thess
other charges are of the nature of contingencies due to the establishment
of a new Department, where it has not previously existed.

Mr. Amarendra Nata Chattopadhyaya: The information given is, as.
much vague as saying ‘other charges’ contain contingencies. The explana-
tion is not at all satisfactory.

The Honourable Sir Reginald Maxwell: Some of these charges were

. of a non-recurring nature. With the constitution of a new Department,

expenditure on such things as iron safe, fixtures and furniture is incurzed.

Other charges also relnte to pavment to writers, pavment of cab'e charges

which amount to a verv large sum. Expenditure of such a kind has been
incurred under this head.

Mr. N. M. Joshi (Nominated: Non-official): Sir. T feel that the
sum of Rs. 1,12,000 is too large an amount to he spent only on contingent
expenditure. T feel. 8ir, that if the Government of Tndia are not
prepared to give details on this question, the House should no approve
of this Grant at all. The sum is too large to be hrushed aside as contin-
gent expenditure.

The Honourable Sir Reginald Maxwell: The whole amount has not
been spent. A sum of Rs. 37,700 has heen spent on recurring charges
and a sum of .Rs. 11.000 on non-recurring charges. The remninin"
amount of Rs. 63,400 included under this head is merely anticipated
expenditure. : '

An Honourable Member: For what purpose?

Sir MI"” ;’h‘hn?]f fB'—“;’"“" City; Non-Mubammadan Urban): May
- ask whether this includes t -
12 Noow, provinces ? any temporary grants to the

Tae Honourable Sir Reginald Maxwell: No; Bir.
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- Mr, K, 0. Neogy (Dacea Division: Non-Muhammadan Rural): May
I know ‘whether full detsils were furmished to the Standing Finance
Commitkee itself ? : '

Mr, M. Khurshid (Government of India: Nominated Official): Sir as.
already expiained, these charges relate to non-recurring  items like
furniture, etc., necessitated on the creation of a new Department. Apsrt
from this non-recurring expenditure, we hdve to incur very heavy
expenditure on cablc charges as we have to be in constant touch with:
the Ministry of Information and His Majesty’s Government; moreover,
we have had to provide liveries for our inferior staff and to make heavy
payments to Reuters’ for the supply of their news service to us. I am
afraid I am not in a position to give any further minor details. These
are the general heads under which 'this. expenditure had to.be ineurred
and, as already stated, only a part of it has actually been disbureed and’
the rest of it is anticipated. :

Mr. K. 0, Neogy: Sir, I should like to draw attention to the proceed-
ings of the Finance Committee re.ating to this item. On page 12 of
the proceedings, dated the 6th March, 1942, it is stated that the recurring
cost for the first year is estimated to be Rs. 1,42,000, and for subsequent
veors Rs. 2,08,600; lower down it is stated that the Department is,
however, new and expanding and, therefore, larger expenditure may be
involved later. I should like to know whether there is a definjte schem#
before Government in regard to the activities of this Department or it
is mere speculation. Whether this Department will be expanded further
and what duties it is expected to discharge,~-all these the House would’
very much like to know; i.e., the programme and the scheme.

Mr. M. Khurshid: Sir, there is no speoulative e'ement in the acti-
vities of this Department. Certain activities have already been takenr
over by us. We have got our Bureau of Public Information which used’
to funetion under the Home Department, and All-India Radio which used
to work under the Department of Communications. We have got the-
civilian branch of the military intellicence section of the General Staff
and we have got a Controller of Film Publicity and now we have added’
s Song Pubiicity Officer. We have also got a Chief Press Adviser who:
used to be under the Home Department. The creation of this Depart-
ment was due to the fact that after the outbreak of the war it was felt/
that the propaganda and publicity machine of the Government of India
should not be split up under the control of different Departments. So,
in order to put out our best effort in publicity and in order to counter
enemy propaganda as far as possible, we had to concentrate the control’
of the different sections under one DNepartment. And now that the war:
is coming nearer, we really cannot sav how many additional activities will’
have to be taken on by this new Department. The need has been felt,.
as I said, for stirring up the masses tn a better war effort and more co-
ordinated activitv: and the “‘rider’’ to which the Honourab’e Member-
referred, about the Department being new and exnanding and the diffi-.
culty of anticipating what further expenditure would have to be incurred,
will, T am afraid, have to stav.

On the basis of our experience of the last few months, it is quite Pos-.
sible that as the war approaches nearer we may have to launeh out into
more schemes in conneetion with the work of the Department..
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Mr. Lalchand Navalrai: May I know if the Honourable Member has
got all the details with him and wili he place all those details and other
schemes that have to be adopted before the Committes -of the Depart-
ment and the Finance Committee?

Mr. M. Khurshid: So far, no Advisory Committee has been set up to
.advise on the activities of the Department. The question is under consi-
deration, and I can assure the Honourable Member that as soon as this
body is constituted, all the details that can conveniently be supplied will
-be laid before it.

Mr. lalchand Navalrai: And also before the Finance- Committee?

The Honourable Sir Jeremy Raisman: Sir, I must point out that in
‘the meetings of the Standing Finance Committee Departmentsl witnesses
are present and the members of the Standing Finance Committee are
able to cross-examine them in the utmost detail and as long as the. like.

Sir Cowasji Jehangir: Sir, in the interest of the Department itaelf I
‘feel that the informaticn given is rather misleading. I take it that
this being a new Departinent it is the expenditure from October to
March which means five months. Therefore, vou have to budget or you
‘have to get money from this House for the expenditure of this De artment
for five months; and the only way Government can do it is to get it by
‘2 Supplementary Demand. Now this Department was originallv under
the Home Department and the Department of Communi-ations, anl,
therefore, money was provided in the last budget in those Departments
for the whole vear. Therefore, there must be a saving in those two
Departments of the expenditure for five months

The Honourable Sir Jeremy Raisman: That is so.

Bir Oowasji Jehangir: That js not shewn here. The members of the
Finance Committee mav he aware of it but the Members of this House
‘are not aware of it uniess it is put before them. There must be a
saving somewhere, but I cannot trace it, which must be put against this
1 lakh and 53 thousand. It also seems to me that in the *“‘Other
‘Charges’” of Rs. 1,12,000 there must be establishment charges because
you say the pay of establishment is only Rs. 21,000. But for five months
that is not a very bhig provision. I think the salarv of my Honourable
friend who has just been speaking comes to something near this

Mr. M. Khurshid: No, that is non-voted.

8ir Oowhasii Jebangir: We'!l there must be other Government servants
serving in this Department whose salarv must be voted, and in this
Rs. 1,12,000 there must he some snlaries included because it does not
seem fo be possible to run this Department on votable grants onlv to
the extent of Rs. 21,000 for establishment.

&r. M. Ehurshid: That is not so.

‘Bir Oowasii Jehangir: At anv rate the fact remains that th's new
Department has heen created: protision has to he made for five months*
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work. This is the only time when provision can be made. The provi-
sion required is Rs. 1,038,000 minus such savings as may have been
made in other Departments already budgeted for in the last year. What
these savings are I do not know but they must be substantial.

The Honourable Sir Jeremy Raisman: What has happened undoubteily
is that offices that were formerly working under the Home Department
are now working under this Department and appear in this Grant. But
it does not follow that the Grant for the Home Department for the
whole year was necessarily less hecause there might have been an exeess
in the Home Department if this activity had not been transferred.

8ir Oowasji Jehangir: But the fact remains that this 1,583,000 includes
the amount that has been saved in the other Departments; whether the
other departments have an excess or not is immaterial.

Mr., Husenbhai Abdullabhai Laljee (Bombay Central Division:
Muhammadan Rural): Sir, may I point out that we do not find much
information coming out from the Honourable Member in charge of the
Departmient.  We want some details, My Honourable friend, S8ir
Cowasji Jehangir, has usked a question, but no answer was given. In
fact, he pointed out two or three sources on which probably the amount
put together may be spent, but even then there is no reply. We do not
know whether it is for ‘Establishment’ or for any other purpose. How.
are we going to pass a grant if we do not know the details. Even on
cross-examination nothing is said. As a businessman I should like to
know some details.

Mr. M. Khurshid: Sir, as pointed out in reply to a question by an
Honourable Member before, the various organizations functioning under
this Department at present, were functioning under different Departments
previously and their transfer {o this Department hae introduced a
corresponding reduction in the expenditure which would otherwise have
been incurred by those Departments. and this is the new expenditure
that is sought to be provided through this supplementary demand.

Mr. Husenbhai Abdullabhai Laljee: I only want to know the purpose:
whether it is for ‘Establishment’ or what? Give us some detail. as Sir
Cowasji has asked. of how the amount is divided. We admit it is very
useful, but we want to have an idea of details.

The Honourable Sir Jeremy Raisman: Some idea has been given.

Dr. 8ir Ziauddin Ahmad (United Provinces BSouthern Divisions:
Mubhammadan Rural): The point raised by Sir Cowasji Jehangir is rather
an important one. The information given in this memorandum circulated
among the Members is very poor. They cannot get any information from
the two lines of explanation given in connection with this demand. No
doubt the members of the Standing Finance Committee had the advantage
of knowing nll the details about the expenditure, but I do beseech that
the information which ought to he given to the Members of this House
shon'd be n little more than this.
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Mr. President (The Honourabie Sir Abdur Rahimn): Is there no-
Member of the Standing Finance Comuuittee present in the House?

The Honourable Sir Jeremy Raisman: The Honourable Member is
himself a Member of the Standing Finance Committee and he had ample
opportunity to elicit information on the subject.

Dr. Sir Ziauddin Ahmsd: That is the reason why I say that the-
report of the Standing Finance Committee should not be so brief.

Mr. JPresident (The Honourable Sir Abdur Rahim): The Honourable
Member has already been supplied the information. 'The question is:

*“That a supplementsry sum not exceeding Rs. 1,53.000 be gramted to the Governor
General in Council to defrny the charges which will come in course of payment du
the year ending on the 3lst day of March, 1942, in respect of the 'Department
Information. and Broadcasting'.”

The motion was adopted.

DemMaND No. 16—T.EGISLATIVE DFrARTMENT,

The Honourable Sir Jeramy Raisman: Sir. T moave:

“That a supplementary sum not exceeding Rs. 1,61,000 be grunted to te Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1942, in respect of the ‘Leginlalive
Department'.’"

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 1,61.000 be granted to t'e Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1842, in respect of the ‘Legislative
Department’."”’

Maulvi Muhammad Abdul Ghani: Sir, 1 find from the Budget of 1he
ourrery year that a sum of Rs. 10,000 was provided for *‘Legislative
Bodies™ and the revised estimate after deducting this Rs. 10,000 it comes
up to Re. 1,40,000, but the demand shown on page 9 of the Schedule of
Supplementary Demands is 1,58,000, that is to say, an increase of
Rs. 18,000 which requires some explanation. Over and above this, I find
that a sum of Rs. 1,60,000 has been provided in the budget for the next
year, for the same purpose. T want to know whether fresh electoral rolls,
other than those which have already been prepared, will be prepared for
the Central Legislature in view of the fact that there is every probability
that this Legislature is not going to be dissolved for the duration of the
war and no re-election is likelv to take place; then what ie the necessity
of providing this amount of Rs. 1,680,000 in the next year's budget over
snd above this?

8ir George 8pence (Secretary, Legislative Department): Sir, the posi-
tion in as follows : It is perfectlv true. as the Honourable Member said,
that the Demand in the original budget for the vear under this head
was DBs. 10,000. That is a standard, more or less token, sum put im
yearly to meet the cost of casual elections and go on. During the course
of the current year all the electoral rolls—the existing eleotoral rolle—
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«expired, that is to say, the three-year period for which they remain in
Torce expired in the course of the year. On that three-year period
#xpirug, it ‘is obligatory under the Electoral Rulps to prepare new . rolis.
‘Government have discretion to direct an advance preparation' of rolls
‘before the three years are up, but they have no discretion to say that
.rolls shall not be prepared wher the three years are up. You have got
.tn prepare them and this money—both the amount of this Supplementary
Demeand and the amount provided in the budget for the coming year—
ds for thic preparation of electoral rolls. o

The position is that it is a lability of ‘the Central CGovernnmient, but
Ahe Ceutral Government employ the Provincisl (overnments as their
-agents for doing it and they have to pay the bills. Well, the work has
been dove mainly in the current year, but it will be paid for, in part,
.in the current year and, in 'part, during the next year, in acecordance with
the convenience of the Provincial Governments, and that explains why a
part of it is a Supplementary for this year and .a part is a Demand for the
next year. If the question ig put why only 10,000 was budgeted when
we knew that this was coming along, the answer to that is that the
position was uncertain in two respects: firstly, it was just possible that
aclion might have been taken corresponding to the action which was
taken in the case of the Council of Stdte; that i8 to say, to amend the
rule and add a further proviso taking power to defer ;preparation of electoral
:rolls, notwithstanding that the period has expired. If that bud been donme
then this money would not have been wanted; and the second point was
they at the time of the preparation of the original budget, it was not
known that Provinces would be putting in part of their bill in ghe current
_year. .

About the final point of the Honourable Member as to what is the
‘use of spending this money on having new rolls when you don't have an
-election. it I may say so, it misunderstands the position. The theory
of the rules is that at &ll times you must have a reasonably decent roll
wn existence—after three years it becomes a hopelessly out of date:roll.
‘SBupposing circumstances suddenly arose in which it became expedient tc
‘have a general election to this Assembly, if we had not prepared these
rolls now, you would have to have that election on the old rolls preparec
‘in 1986. which would have been obviously unsatisfactory, to the poin:
.almost of impossibility.

Qazi Muhammad Ahmad Xaxmi (Meerut Division: Muhammads
“Rural): May I understand from the statement of the Honoueahle Mer

‘ber that the total cost of the preparation of the rolls would be about thre
Hakhs? : a

Sir George 8pence: Yes, Bir.
' Qs Muhammad Ahmad Kasmi: That is only for-cne year?

Sir George Spence: One preparation of rolls.
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Mr, President (The Honourable Sir Abdur Rebim): The question is:

“That a supplementary sum not exceeding Rs. 1,61.000 be granted to the Governow
General in Council to defray the charges which will come in course of payment du_.mt
the vear ending on the 31*1. day of March, 1942, in respect of the ‘Legi_nt‘ativ:

Department’.”’
The motion was adopted.

DeMAND No. 17-A.—DEPARTMENT OF INDIANS OVERSEAS,

The Honourable 8ir Jeremy Raisman: Sir, I move: *

“That & supplementary sum not exceeding Rs. 30,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment du
the year ending on the 31st day of March, 1842, in respect of the ‘Department
Indians Overseas'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“‘That & supplementary sum not exceeding Rs. 39,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment durin?
the year ending on the 31st day of March, 1842 in respect of the ‘Department o
Indians Overseas’.”

Mr. H. A. Sathar H. Essak Sait: Sir, I oppose this grant also for the
same reasons, because this is one of the new Departments created under
the expansion scheme and I oppose it on behalf of the Muslim League
Party.

Babu Kailash Bebari Lal: Sir, in opposing this demand, I wish to bring
to the notice of the Government the racie! discrimination that has already
come to their notice . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable.
Member cannot discuss that.

Babu Kailash Behari Lal: Then I would inquire whether the pay of
the officers mentioned in this Demand includes the pay of officers and
establishment engaged to see that persons are successfully evacuated
from rluces which have fallen into enemy hands, and which they have
inveded—-I mean Indian Nationals. If their pay is included, and if these
officials have not done their duty properly, then the Government should
see that they have discharged their duty properly. I am handicapped
becauss I cannot discuss the matter of policy on this Grant. The ques-
tion is one of the feeling of the people . . . . .

Mr. President (The Honourable Sir Abdur Rahim) : I think that feeling
has been fully ventilated in this House,

Babu Kailash Beharl Lal: . . . over the action taken by those in
charge cf the Indian Nationals who are evacuated, that there is no dis-
crimination between persons on racial grounds. If the offcerg have not
done their duty properly and if Indian Nationals have been ill-treated,
ther it is the duty of the Government to see that such things do not
occur, and on that ground T beg to oppose this Demand. - = = -
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Mr. Lalchand Navalrai: Sir, 1 would ask only one question. The Hon-
ourable Member knows that certain names have been given to him of
Indians outside. Up to now, has the Honourable Membar g% any in-
formation about their whereabouts? Has he got any agency there who.
will give that information, and up to this time bas any information of
that sort been received by bim or not?

The Honourable Mr, M. 8. Aney: Sir, as regards the point which my
Honourable friend, Babu Kailash Behari Lal, has raised, I can tell; himn
that this Supplementary Demand relates to the pay of officers and estab-
lishment in the Becretariat—the Overseas Department at New Delhi, In
a way, as this Department is responsible also for the evacuation work,
those whe are working here may be stated to be indirectly responsible-
for whatever he has to say about the iniquities in the arrangements made-
by the stufi overseas. But if his objection was based on the ground of
expressing his disapproval of the persons who are directly concerned with
the matter of evacuation, being on the spot then I submit that their-
salaties and pay are not included in this Demand. That I can say. He
will provably have an occasion to refer to it when the next Demand,
nametv, Emigration-External, comes in; that may possibly be the proper-
occusion for him to make a reference to this point, if he wantg to do
so at all. In this Demand the officers concerned are of those who are work-
ing in the Secretariat and the staff working in Burma and Malaya are not:
concerned at all.

-

Secondly, as regards the point of Mr. Lalchand Navalrai, it is one-
of information. He has given me certain names of Sindhi and other-
persons of whom nothing ig known, who were last known to have been
residing in tracts which are now occupied by the enemies. That is a
difficult job. I only want to say that it is not merely a few names which
he gave—I have got many inquiries like that made every day. Our great:
difficulty in the matter is that the Japanese Government have not-yet
accepted any neutral country as being the proper country to be in
nf the interests of British people and Indian people. On that matter
negotiations are going on; and immediately some ocountry is fixed, them:
through that country inquiries could be made. -‘Up to thig time no such:
country has been recognised by Japan,—that is the trouble. In the:
meantime we are making some effort” through the Red Cross Society to-
apprcach in some other way if they can get this information

-----

M. Lalchand Navalrai: And what about those that are in Burma?

The Honourable Mr. M. 8. Aney: As regards Burma, of course our

Agent iz making inquiries about persons in those parts which they not yet
occupied. :

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Ws. 39,000 be granted to the Governor
General in Council to defray the charges which will come in course of paymenf Jduri
the year ending on the 31st day of March, 1942, in respect of the ‘Department of
Indisns Overseas’.” - : : '

The motion was adopted.



1458 LEGISLATIVE ‘ASSEMBLY {28rp MARCH, 1042
Denanp No. 10.—COMMRRCE DEPARTHERT,
The Nonourable Sir Jeremy Baisman: Sir, I move:

““That & supplementary sum not exceeding Rs. 2,58.000 be graunted to the Guvernor
“General in Council to de{ray the charges which will come in course of payment during
the year ending on the 31st day of March, 1942 in respect of the ‘Commerce
-Department’.”’

Mr. President (The Honoarable Bir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 2,58,000 be grantad to the Governor
“General in Council to defray the charges which will come in course of &ymenl during
the yvar ending on the 3lst day of March, 1842 in respect of ‘Commerce
‘Department’."”

Maulvi Mubammad Abdul Ghani: Sir, I find in the statement, page
11, that about 2,26,000 is the amount to be spent oh additional staff.
There is uo mention there whether this thing was placed before the
*Btanding Finance Committee on Commerce . . . . .

The Honourable 8ir Jeremy Raisman: Yes, in Septeinber.

Maulvi Muhammad Abdul Ghani: Out of this sum, I find that 2,26,000
18 going to be spent on new and additional appointments; and a similar
.sum, about 6,783,300 will be spent in the next year under this Depart-
auent. 1 would, therefore, mention the paucity of Muslims in this Depart-
ment and hope that the Department will take notice that the claims of
Muslims in matters of appointmment in this year ds well as next year
amay not be overlooked.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar (Com-
‘mercc Member): These details about financial commitments are generally
‘not placed before the Btanding Committee attached to the¢ Commerce
Department. The subjects that are placed before the S8tanding Committee
are brad questions of principle and 'policy and such administrative action
a3 has beer. taken. Questions like whether three or four appointments
are made are not placed before the Standing Committee. I have been
-scrupulous in having a meeting of the Standing Advisory Committee on
‘Commerce at every session, and last session a great deal of the progress
made by the department and the need for appointing officers for various
branches were explained,—the Petrol Rationing Officer, Wheat Commis-
sioner, the Chief Controller of Imports, the staff which goes with the Import
‘Control Office, Export Trade Controllers at various places, additional
expenditure that has been required in connection with the appointment of
Export Advisory Committees, the additions that have been required in
-connection with other Committees of a similar nature, the Textiles Com-
mittee—all these things have been explained to the Standing Committee
asgociated with the Commerce Department. My Honoursble friend has
Jastly suggeated the question of proper representation of warious cornmumi-
ties. T may assure him that I am doing my best to see that proper
and adequate representation is given to all communities..
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Mr. President (The Honourable Sir Abdur Bahim): The question is:

“Thet a mpplemenw-.{ sum not exceeding Re. ,000 be granted to the Governor
“General in Ccuncil to defray the charges which will come in course of payment during
the year ending on the 3lst day -of March, 1842 in 'respect of the ‘Commerce
iDepartment*."’ '

Th: motion was adopted.
Deuanp No. 20.—DePARTMENT OF LABOUR.

Tho Mononrable Sir Jeremy Ralsman: Sir, I move:

“That a supplementary sum not exceeding Rs. 52,000 be granted to the Governor
*Genernl in Council to defray the charges which will come in course of payment duri
l‘l.i. béyen'r ending on the 3lst day of March, 1842, in respect of the partment o

ur',"’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Ra. 52,000 be granted to the Governor
‘General in Council to defray the cha which will come in course of payment during
r},‘lmlmyesu- ending on the 3lst day of March, 1942, in respect of the ‘Department of
fLabour’."

(After a pause.)

M?. Presldent (The Honourable Sir Abdur Rahim): The question is:

“That & eupplementary sum nvot exceeding Rs. 52,000 be granted to the Govermor
-Generdl in 'Council to defray the charges which will come in course of payment during
ﬂebo}'sgr_'ending on the 31st day of March, 1942, in respect of the ‘Department of

ur .

Maulvi Muhammad Abdul Ghani: I want to make some Gbservations.

M. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member is too late. The question js: '

“That that motion be adopted.”
The motion was adopted.

DEMAND No. 22—CENTRAL BoArp oF REVENUE,

The Honourahle Sir Jeremy Raisman: Sir, I move:

“That a supplemen sum not exceeding Rs. 30,000 be granted to the Governer
“General in Council to defray the charges which will cume 1n course of paymeat duri
11..1;1: year ending on the 3lst day of March, 1942, in respect of the ‘Central Board
Hevenue'.”

My, President (The Honourable Sir Abdur Rahim): Motion moved:

*“That a sapplementary sum not exceeding Rs. 30,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment dori
}‘Ir year ending on the 3lst day of March, 1842, in respect of the ‘Central Board

venue'."

Mr. Lalchand Navalrai: I find that there are two items in this. The
first is on account of three departmental representatives attached to the
Income-tax Appellate Tribunal at Delhi, Bombay and- Calcutta. With
'regard to this T would like to know what is meant by departmental repre-
.gentatives. Have they been appointed under the Income-tax Act? If
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‘8o, under what seotion, because I find that the officers to be appointed
are under section 5 ar 6 of the Income-tax Act. I also wunt to know
how they are selected, and whether they are attached to the Tribunal
whole-time, or they go only to attend when they are required in particular
cases in which the Department is verv much interested. I would like
to Ikmow the .whole uspect about these departmental representatives.
The second question is with regard to the pay and allowances of the
Government of India’s representative in the United Kingdom -im gonnec-
tion with Double Excess Profits Tax Relief. Is that geflt,leman appointed
here and sent over there, or is auy chosen officer the Department
‘there appointed to represent the business in the United Kingdom? If sny-
body is sent from here, what is his pay, what are his allowances: ete.?
If the man is sppomted in England, does he attend there whole tq,me or
only for some time, and how much is he paid?

The Honourahle Sir Jeremy Raisman: As regards the first item, I
understand that these departmental representatives appear hefore the
Tribuna! in order to argue the cases on behalf of the Department as against
Counsel or accountants who appear on behalf of the assessee appellants.
I think, as far as I remember, they must be whole-time. employees
because the work is going on continuously. They are appointed from the
‘Department; they are officers who have had experience in the Depart-
ment.

Mr. Lalchand Navalrai: Do they get any further allowances for that,
any fees for that?

The Honourable Sir Jeremy Raisman. They do not get fees. They
are paid their reguiar whole-time pay. 1 am not sure whether that
pay containg some element of addition to their ordinary pay in the De-
partment. I could not say that offhand. As regards the second item,
this is not a whole-time appointment. Therefore, it would not have
been suitable for us to delegate an officer from India to spend his time
in England. We have been successful in obtaining the services of a very
experienced officer, a retired Principal Inspector of Taxes in the United
Kingdom. and he looks after our interests in cases where the amount of
tax which is to be shared between His Majesty's Government and us is
involved. He is a thoroughly expert officer. He obtsins information
from us and argues or negotiates on our behalf in any question where our
interests are involved vis-a-vis the interests of the Inland Revenue De-
partment in England.

Mr. Lalchand Navalrai: How much does he get?
The Honourable Sir Jeremy Raisman: I think the amocunt provided

here is his allowance for the whole year. I cannot remember the exact
sur1, bui ag he is a pensioned officer in England we were able to secure
his services for a reasonable allowance.

Mr. Lalchand Navalrai: Will the Honourable Member give me informa-
tion with regard to that later.

The Honourable 8ir Jeremy Raisman: Yes, I can give it to him.
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Bir Cowasfi Jehangir: As the Honourable Member knows, Government
employ whole-time Couneel to appear on their behalf before the Tribunal
I prestme the salaries of these Counssl were in the last budget and were
anticipated in time. Now, it appears, to instruct these Counsel the
Central Board of Revenue have found it necessary to employ whole-time
men in the Department, whioh they had not sunticipated, and they are
asking for financial provision to pay those officers. That is how I under-
stand the provision. If ‘that is 8o, may T imow whether those -officers
have any connection with the Department? If they are advising Counsel
on behalf of the Government, do they still maintain their connection with
the Department ? n

The Honourable Sir Jeremy Refaman: Yes, they are Income-tax Officers.

Sir Oowasjl Jehangir: Are they whole-time men for this purpose, or
do they work in the Department and also instruct Counsel? If they are
whole-time officers for this purpose, I presume they are in touch with the
Department and ‘place the Department’s point of view before the Tribunal?
Is that the idea?

The Honourable Sir Jeremy Ralsman: Yes, that is the idea, My
impression ig that they are whole-time men. -

Sir Oowasfi Jehangir: But the amount provided here seems to be in-

sufficient for the purpose.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a supplementary som not exceeding Rs. 30,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment durin

}ae year ending on the 31st day of March, 1942, in respect of the 'Ccl:t.ul Board
venue’."

The motion was adopted.

DemManD No. 26—ADMINISTRATION OF JUSTIOE.

The Honourabls 8ir Jeremy Raisman: Sir, T move:

“That a supplementary sum not exceeding Rs. 8,000 be granted to the Governor
General in Council to defray the cha.rﬁn whnigh will come in course of payment f‘lrnrin

't'.heuyo?r” ending on the 3lst day of March, 1942, in respect of ‘Administration o
mtice’,

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 8,000 be t
General in Council to defray the charges whigh will come in g)::: iftm“(:o;;?:r

Ehetyea}r”ending on the 31st day of March, 1942 in respect of ‘Administration o
ustice’,

Mr. K. 0. Neogy: I should like to have some information about this
Demnnd, although it relates to several other Demands as well. I find that
-under certain items of Bupplementary Grants there is a note to the effect
that the particular demand was placed before the Standing Finance Coun-
mittee and that it had obtained its approval but there are several Demands
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in regard to which no such note appears. . Am I right in concluding, there-
4hat some Demands are not at sl placed before the Standing Finance
‘and, if so, what is the criterion that determines the action of
Government in this matter as to whether a partipular Supplementary De-
mand should be placed before the Btanding Finance Committee or not?

The Honourable Sir Jeremy Raisman: I am afraid that the Honourable
‘Member wss probably not in the House .. when I dealt with this point the
other day in connection with certain observations made by Professor
Banerjea on the functions of the Standing Finance Cotnmittee. I explain-
ad then that a large number of Supplementary Demands are of an abrolutely
routine character. I gave an instance where refunds _dye under the law
which became due during the year exceeded what was anticipated at the
beginning of the year and a supplementary provision had {0 be made. There
is no point, therefore, in putting that before the Btanding Finance Com-
mittee for decision, because Government is bound to make these refunds in
any case. Yet a Supplementary Demand has to be put before this House
to be voted, so that it is not every Supplementary Demand which is placed
before the Standing Finance Committee.

gi

Mr. Lalchand Navalrai: It is said here ~“Miscellaneous Contingent ex-
penses of the Advocate General of India’ and we find other charges and it
ie not shown there what were those other charges. If 'they are what ir
shown in para. (a) at the end, that would mean the contingent expenses and
the fees and out-of-pocket expenses of the Junior Counsel in connection
with the Federal Court Cases. Now, with regard to that, I would like to
know how much has been paid for contingent expenditure. Is it 1,400 or
how much? 1 would also like to know with regard to clause B. 4 Payments
to Provincial Governments for the services of Provincial Law Officers—
‘Rs. 6,600, why Provincial Governments are being psid and why are not the
Provineial Governments paying themselves for these officers who are sent
by the Provincial Governments to the Federal Court and why are the Cen-
tral Government paying for them?

8ir George Spence: On the Honourable Member's first question, head
(a) includes Miscellaneous contingent expenses of the Advocate General of
India and fees and out-of-pocket expenses of junior counsel, etc. Actually,
out of the 1,400, 837 was fees and out-of-pocket expenses of one junior
counsel in one case before the Federal Court and the balance, that is to
say, Rs. 568 was contingent. T do not know whether the Honourable
Member wishes to pursue that, as the contingent amount is very small,
b]l]n I understand it was largely on account of telephones and other office
charges.

Mr. Lalchand Navalrai:'Is it not too much?

8ir George Spence: Then, Sir, ‘‘Payments to Provincial Governments
for expenditure in connection with Centrnl Government cases’’ is perhops
not an entfrely lucid explanation of what this amount really is. The ori-
ginal budget charge was Rs. 87,000. It is made up of a fixed charge in
consideration of which the Legal Remembrancer, Standing Counsel, and
%o on, being officers of the Provincial Governruent, advise the Central Gov-
ernment on Central Government cases arising loeally and in addition to
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that we have to pay counsel fees in cases where the Centfsl ‘Government
goes into court locally and the Provincial Government engages counsel on
behalf of the Central Government. Actuslly. this excess charge, Rs. 6,600,
i¢ due to thé fact that in Caleutta there were a larger number of cases than
had been anticipated and Rs. 6,600, I think, broadly speaking, represenvs
almost exclusively fees ta Counsel engaged to.appear by Provincial officers

on behalf of the Central Government jn Calcutta.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum not exceeding Re. 8,000 be grauted to the Govermor
General in Council to defray the charﬁn which will come in coutse, of ment, Jupiog
the year ending on the 3lst day of March, " 1042, in respect of A tratton’”  of
Jn‘tmI'J‘ ' . - .

The motion wus adopted.

Demaxp No. 28—Ports AND Pirbracg. "~ -+
The Honourable Sir Jeremy Raisman: Sir, I move:’

“That @ supplementary sum not exceeding Rs. 66,000 be granted to the (overnor
General in Council to defray the charges which will come in course of ent during
the year ending on the 31st day of March, 1842, in respect of ‘Ports and Pilotage.”

Mr. President (The Honourable 8ir Abdur Rahim): Motion moved:

“That a supplementary sum unot exceeding Rs. 66.000 be granted to the Jovernor
General in Council to defray the charges which will come in courses of payment durin
the year ending on the 3lst day of March, 1942, in respect of “Ports and Pilotage’."”

Mr. Lalchand Navalrai: At the foot it is stated in this pamphlet that
“‘the additional grunt has been necessitated on account of the expanding
activities of the Ports und Pilotage Department -due to the war'". There
arc no details of uny kind shown to us. 1 would like to know if the defails
were placed before the Standing Finance Cowmmittee. I believe they were
not. I would like to know if the Honourable Member has full details with
him now to show what the amounts were, so that we may be in a‘position
to understand what this expansion of activities is and - whether it was
necessary.

(The . Honourable Member in charge, the Honourable Diwan Bahadur
Sir A. Ramaswami Mudaliar, was not ready with his reply.)

‘The Honourable Sir Jeremy Raisman: We mayv proceed to the next
item in the meantime.

Mr. President (The Honourable Sie- Abdur Rahim): This will stand over
for the present. Next item. Bir Jeremy Raisman. °

DEMAND Nb.. 83—GEOLOGICAL SURVEY. “
' The Honourable 8ir Jeremy lluman Sir, I.move:

“That & nuppieman sum not.exceeding Hs. 53,000 be granted tothe Governor
General in Council to defray the charges which will come in course of payment during

oy

the year ending on the 3lst day of March, 1942, in respect of ‘Geological Survey’.
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplemen sum not exceeding Rs. 53,000 be granted to the Uovernor
General in Council to defray the cha whmhwillmemofnruoi during
the year ending on the 3lst day of March, 1042, in respect of ‘Gnlmzwy‘."

Qaxi Muhammad Ahmad Kaxmi: Bir, in respect of this Demand 1 want
to know what are the minerals that have been worked up. Is sulphur one
of them or anything has been done in respect of sulphur? Also, whether
there are any prospects of getting other minerals which are required?

Maulvi Muhammad Abdul Ghani: 1 want to know from the Honourable
Member whether there is any Advisory or Standing Committee attached to
the Gr:}ologlcal Burvey to advise them on matters connected with the
minerals.

Mr. Anangs Mohan Dam (Surma Valley cum Shillong : Non-Muham-
madan): Bir, I would like to know what has been the result of this survey
so far and what additional minerals have been found for the use of the work
in connection with the war effort.

Mr. H. 0. Prior (Labour Secretary): 8ir, un the first point of sulphur,
I think we have already given certain amount of information to the House,
that there has been a sulphur ore discovered in Baluchistan and that sul-
phur ore is being worked. There have been some difficultics in refining
pure sulphur from the sulphur ore. At the same time, the sulphur ore fs
relatively pure and can be used directly by a large amount of industry. We
are also investigating now another sulphur depoeit ir the hope that that
sulphur will be capable of being refined irto pure sulphur.

Qaszi Muhammad Ahmad Kazmj: Have any large quantities been.
obtained?

Mr. H. O. Prior: The amount of sulphur cre that has been proved in the
first deposit amounts to a very considerable number of tons. I cannot
quote the exact amount. The total amount that has been proved in the
second deposit has not yet been calculated. It is & more difficult proposi-
tion. It ig & mining proposition rather than a quarrying proposition.

As regards the question raised by Maulvi Abdul Ghani, T think we have
no particular Advisory Committee besides our ordinary Advisory Com-
mittee. ‘

As regards the whole range of minerals which we are investigating, I do
not know whether I should disclose everything that has been discovered in
connection with the war. We are investigating every conceivable mineral
that can be of assistance. We are developing old mines. We are looking
through every mineral that can be of assistance and I think we are discover-
ing a very large amount that is helpfil to the war effort. I will be quite
prepared to explain a little more privately to the Honourable Member but
I would prefer not to explain everything on the floor of the House. °
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Mr. President (The Honourable. Sir Abdur Rahim): The question is:

““That & supplementary sum not exceeding Rs. 53,000 be granted to the Governor
General in ) todogs'yt.hochnr which will come in course of ent during
the year ending on the 3lst day of March, 1042, in respect of 'Geolom:-uy’."

The motion was adopted.

DeMaND No. 837—OTHER BCIENTIFIC DEPARTMENTS.

The Honourable 8ir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 76,000 be granted to the Governor

General in Council to defray the charges which will come in course of during
'fil):: }'m e;@ing on the 31st day of ihrch,_ 1842, in . respect of ‘mm%
partmenta’.” )

Mr. President (The Honourable Sir Abdur Rshim): Motion moved:

“That a supplementary sum not exceeding Rs. 76,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of peyment during
the year ending on the 31st day of Mayrch, 1942, in respect of ‘&er Beisnsific
Departments’."’

Mr. Lalchand Navalrai: Sir, I would like to know only one thing in this
-connection. It is said that from Calcutta, exhibits housed in the Museum
are being removed to-places of safety outside Calcutta. If there is no
objection, will the Honourable Member kindly tell me to which other places
of sufety they have been removed?

Maulvi Muhammad Abdil Ghani: Sir, I find from the foot-note of these
SBupplementary Grants (page 17) that ‘‘in recognition, of the valuasble work
done by the Indian Statistical Institute the Government of India have been
giving it u recurring grant of Rs. 17,000 per annum, The Institute is ab
present functioning largely through the personal effort of ite Honorary
‘Becretary.”” In this connection, it strikes me that I should inquire whe-
ther there are any other active members or not, or whether the Institute is
only run by the Honorary Secretary.

The next point that 1 wish to ask is how much is paid to the Honorary -
Secretary in the shape of travelling allowance out of this 17,000,

The third point that I want to ask is whether this Demand can be
placed under the Scientific and Industrial Research Department now that
the Demand number has been changed to 50.

The Hl?nour_lue Mr. N. R. Sarker (Member for Education, Health and
Lands): Sir, with reference to the query of my Honourable friend, Mr.
Lalchand Navalrai, I em sorry T eannot disclose the name of the place
where these valuable articles have been removed.

With reference to the query of Maulvi Abdul Ghani whether the Indian
Btatistical Institute is run only by the Secretary, I may say that while iae
Beoretary has so far been taking a very important part in the development
of its activities, the Institute has a strong committee of management con-
sisting of representative Government officials, businessmen and distin-

-guished economists. The institution is doing very good work. The proposed
supplementary grant does not include any item for the.Secretary’s travelling
allowance. That is met from the Institute’s own funds. The amount of
the supplementary grant is required mostly for the purchase of a monotype
anchine and the strengthening of the stat
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Mr. President (The Honoursble Sir"Abdur Rahim): Ths*gudatton K-
“That, & wpphmm. m? uot llw?dil-lj Ha.m'iﬂ.m htwhd to the Jovermor-

General in Coungil ray- the

wil tome in-courss of ﬁ""‘“ darhg
the year ending on the 3lst day of March, 1042, in respect of ‘Other Sclentific
Departments’.”’ :

The motion was adopted.
. Cea e "4 ,_._a-‘_.r‘

DemMaxp No. 40—Pusuic HEALTH,
The Honourable 8ir Jeremry Raisman: Sir, ' move:

“Thet a supplementary sum not.exceeding Rs. 70,000 be granted to-the GMN‘
Genetal in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1042, in respect of ‘Public Health'."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 70,000 be granted tb the Governor
General in Council to defray the charges which will come in course of payment during.
the year ending on the 31st day of glarch, 1042, in respect of ‘Public Health'."

The motion was adopted.

DemMaxp No. 47—ScCIENTIFIC AND INDUSTRIAL REBEAROH.

The Honourable Sir Jeremy Raisman: BSir. 1 inove:

“That a supplementary sum not exceeding Re. 1,25,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment -iuring:
the yucll-n ending on the 3lst day of March, 1942, in respect of ‘Bcientific and Industria
Research’."”

Mr. Pregident (The Honourable Sir Abdur Rehim) Motion nioved:

“That a supplementary sum not exceeding Bs. 1,25000 be granted to the Governor
Genera! in Council to defray the charges which will’ come in course of payment durin
the yui eading on the 31st day of March, 1842, in respect of ‘Scientific and Industri

Babu Kailagh Behari Lal: Sir, [ find from: the foot-note under this.
Demand that the extra expenditure has been necessitated on account of
incrensed researches and tests undertaken in this Department owing te the-
war conditions.  Surely, it is a welcome thing and nobody can take any
exception to it. What T want to know in this connection is where these:
researches are being carried out and whether it is only through the Govern-
ment servants in recognised Government institutions or even other scholars
and research people are helped in institutions that are being run sither-
with the aid of the Government or in private institutions. I want to know
whether these allowances, honoraria, etc., are given only to government.

servants or to all persons who may be engaged in making researches in.
private institutions also,

Maulvi Muhammad Abdul Ghani: I

want to know the number of
researches made during 1941-42. '
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The Honourable Sir Jeremy Raisman: As regards the first question, my
13 Honoursable colleague, the Commerce Member, has on a previous
P occasion laid before the House in great detail the work of this
Board of Scientific and Industrial Besearsh.  A81fir ad Floehekabor fielex-
plained that both methods of assisting research with money were employ-
ed, that is, in regard to research done purely by Government’ agency and also
in'regand to grants to educational bodies and %o on for carrying out research-
es on behalf of Government. As my Honourable Colleague, the Cemmerce
Member, is now here in the House, 1 think he would be able to reply to the
second %uestinn, namely, the number of researches which have been carried
out! That was the question put by Maulvi Mubaiwmad Abdul Ghani. -
Babu Kailash Behari Lal: Muy I know if the Hopourable Member has
got & list of institutions that are being sided for ¢arrying om ‘researches?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar; 1 have
not got at present u list of institutions. : [ think ‘on & previous decasion, I
made a verv complete and exhaustive statement on the whole case. In’
fact these proceedings are printed, and 1 e¢un band over to the Honourable
Member u copy of the printed proceedings whick shows the number of
researches which have been undertaken and the names of institutions which
are carrying them out. What these institutions are depends upon’whether
seientists apply for research grunts for particular researches. They are
not given to institutions as such but they are given to scientists who put
forward reseurch schemes which in the opinion of the Board, of Scientific
and Industrisl Research require or are capable of ‘producing’ résults which
require aid from Government. I have not pot a list of the' numbet of,
researches, but I think thev will be well over 150 during the ‘edurse of the
vear which have been so financed. " ' '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

_""That a supplementary sum not excecding Rs. 1,25000 be granted:te she 'Governor
General in Council to defray the charges which will come in ‘course of payment during:
the ye:;.eli:ldl.ns on the 31st day of March, 1942, in respect of ‘Scientific and [ndustri

The motion was adopted.

DemaND No. 583—FEMIGRATION-—EXTERNAL, ~af, + | - i

The Honourable 8ir Jeremy Raisman: Sir, T move;

“That a supplementary sum not exceeding Rs. 38,0m-ba granted to the Glovernor-
General in Council to defray the charges which will come in course of payment during .
the yuul-' ending on the 3lst day of March, 1842, in respect of ‘Emigration—

Mr. President (The Honoursble Sir Abdur Rshim): The question is:

“‘That a smpplementary sum not exceedin Rs. 38,000 be ."anﬁ:.i to th.e 'Gi.':'ve-.ruot-
General in Cduncil to defray the chay whigeh will come in glﬂh of payment during
il.mt m' ending on the 3lst day March, - 1042, in respect of " ‘Emigration—

xternal®. Co

The motion was adopted..
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Deuaxp No. 55—Cewsgs: = 777 T
mmm:«mm 8ir, I move:

_.*'That s supplementary saum mot exceeding Ra. 3,07,000 be granted to the Goverunor:
*General in Council to dn{:f the wmhfdi will come in ogl.:m of payment during
:the year ending on the day of , 1942, in respect of “Census’.”

~~ Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

‘““That s supplemen sum not exceeding Rs. 3,07.000 be granted to the Governor
General in Council to deiray the which will come in course of payment during
the year ending on the 3lst day of March, 1942, in respect of “Censas’.”

Mr. Amarendra Nath Chattopadhyaya: I would requcstht.he Honour-
able Member to give details for item C-4—'other charges'—Rs. 82,800.

The Honourable Sir Reginald Maxwell: Sir, this tabulation is an
-extensive operation going on at a number of different centres all over India.
It naturally involves 8 number of miscellaneous charges and the total of
Rs. 32,800 for the whole of India is quite an insignificant amount compared
with the extent of the operation. The main item in the taubulation is the
establishment employed. You cannot have an establishment for tabula-

tion only without the ancillary establishment of offices and 30 on at
-different centres.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemen sum not exceeding Rs. 3,07.000 be granted to the Governor
General in Council to deirsy the charges which will come in course of payment during
ithe year ending on the 3lst day of March, 1842, in respect of ‘Census’.”

The motion was adopted.

DeMAND No. 57—MISCELLANEOUS DEPARTMENTS.
The Honourable Sir Jeremy Raisman: Sir, 1 movce:

“That a supplemen sum not exceeding Rs. 40,000 be yranted to the Governor
“General in Council to defray the charges which will come in course of payment during

the year ending on the 3lst day of March, 1942, in respuct of ‘Miscellaneous Depart-
mente’."”’

Mr. President (The Honourable Sir Abdur Rnhim): Motion moved:

“That a supplemen sum not.exceeding Re. 40,000 be granted to the Governor
“General in Council to 21:71-;, the char wl:li?:h will come in course of payment during

dhe year ending on the 31st day of March, 1942, in respect of ‘Miscellaneous Depart-
‘ments’.”’

Babu Kailash Behari Lal: There reeins to be some myvstery about this
Bupplementary Demand. Tke whole Demand is for Rs. 40,000 and the
whole is shown under ‘other charges’, and no explanation is. given.

The Honourable 8ir Jeremy Raisman: Full explanation is given. The
Honourable Member must realise the limitations of Government account-
-ancy. You cannot put down in a budget account so much for bullock carts,
.80 much for coolies and so on. The nature of expenditure is completely
-eyplained in the note on this page. The excess is mainly due to the removal



DEMANDS PQR SUPPLEMENTARY GRANTS 1469

of the mare valuable books of the Imperial Library for safe storage and the
transfer of the remainder of the Library from its previous premises 3o a
rented building.

Mr. Lalchand Navalrai: And the removal expenses come to Rs. 40,000?

The Honourable Sir Jeremy Raisman: And also the rent of the build-
ing.
Mr. President (The Honourable Sir Abdur Rehim): The question is:
G "Ti:lut a -upplsimmary mmthcm'l'u exoeedilﬁlg th._l?0,0W be grmt.edofto the (zoven_wr
in Counci def i course during
eneral n cil to deliray char, which will come In m

the year ending on the 31st day of March, 1842, in respect of ‘Miscel
ments’."”’

The motion was adopted.
Demaxp No. 58—CURRENCY.

The Honourable Sir Jeremy Raisman: 8ir, I move:

“That a supplementary sum nol exceeding Ra. 21,13,000 be granted to the Governor
‘General in Council to defray the chn;i:s which will come in course of payment during
the year ending on the 3lst day of March, 1842 in respect of ‘Currency’.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 21,153,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
‘the year ¢nding on the 3lst day of March, 1942, in respect of ‘Currency’.” '

The motion was adopted.

Dexanp No. 58—MiNT.

The Honourable 8ir Jeremy Raisman: Sir, I beg to move:

“'That a supplementary sum not exceeding Rs. 13.31,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1942, in respect of ‘Mint’."”

Mr. Pregident (The Honourable Sir Abdur Rehim): The question is:

‘That a supplementary sum not exceeding Rs. 13,31,000 be granted to the Governor
General in Council to_defray the charges which will come in course of payment Juring
rthe year ending on the 3lst day of March, 1842, in respect of *Mint’,” '

The motion was adopted.

DEMAND No. 68—STATIONERY AND PBRINTING.

The Honourable Sir Jeremy Raisman: Sir, I beg to move:

*'That & supplementary sum not gxceeding Rs. 28,00,000 be granted to the Governor
‘General in Oouncil to defray the chirges which will come in ocourse of payment duri
vi,he mr ending on the 31st day of March, 1842, in respect of ‘gf:&iohery m’
Printing'.”" :
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Mr. President {The Honourable Sir Abdur. Bahim): 'The question is:
*“That a supplementary sum not exceeding Rs. 28,00,000 be granted to the
General in Council to defray the charges which will come in coarse of.guyl_unl. duri
the year ending on the 3lst day of March, 1842, in respect of _”umpgryl__yn
... The motion was adopted.

DeMAND No. 64—MISCELLANEOUS,
The Honourable Sir Jeremy Ralsman: Sir, I beg to move:

_ “That a .‘l.v‘gp_lmmm sum not exceeding Ra. 50,50,000 be granted to the Governor
Gengral in. Council to defray the chaﬂu which will come in course of rtymeut during
the year eading on the 3lst day of March, 1042, in respect of ‘Miscellaneous’. ™

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

“That a supplementary sum not exceeding Rs. 50,50,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the vesr ending on the 3lst duy of March, 1942, in respect of ‘Miscellaneous’’

Mr. Lalchand Navalrai: Sir, in this Demand also we find an item
“Other Churges”. 1 should like to know what these are; and I request
that in future in asking for Supplementary Demands sowe details should
be given to show what these other charges are for?

The Honourable Sir Jeramy Raisman: Sir, | must point out thaut the
matters which this House may be expected to wish to know quite specifi-
cally are, how much is being spent on the pay of officers and how much is
being spent on the pay of estublishment. Now, 8 Government Department
like every other orgunisation has to rent buildings, buy various kinds of
consumsble articles und incur expenditure on travelling, telephones, and
8o on. All these ure called contingencies. You eunnot run a Department
by merely paying the officers and paying the clerks and not supplying
themn with pens, or paper or pengils or allowing them the use of telephones
or giving them a place to work in. All these items defy any systematic
record in a reasonably brief way and these have to be accounted for under
the head ‘‘Other charges . That does not mesn that there is any vague-
ness about them. They are quite specific and vouchers for all these pay-
ments, including the cost of sweeping the office. and so on, are regularly
furnished to the Accounts Officer in charge. But they cannot be given in
accounts of this kind or brought to the notice of this House in detail.

Mr. I.nlchud Navalrai: We do not want to know very small items of

a few pies or annas. But at any rate in rents there must be large sums
paid and . . . . ..

Mr. President (The Honourabl¢ Sir Abdur Kehim): The Honourable:
Member has made his speech already.

The question is :

-“‘I‘httnmppl_dmnhr{mnotokm ing Rs, 50,50, : Vernor
General in Council to defray the ¢ which wﬂl'winh.cour mt:} Payme (gndnrhg;
the' year ending on the 3lst day of March, 1942, in respect of * Mm."

The motion was adopted.
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Deuaxp No. 66—DELHI.
The Honourable Bir Jeremy Raisman: Bir, I beg to move:
“That a supplementary sum not exceeding Ra. 3,03,000 be granted 5 Yhe Governor
Genersl in Council to defray the clnrﬁa which will come in course of payment during
the year eading on the 3lst day of March, 1942 in respect of ‘Delhr’.”

Mr. President (The Honourable Sir Abdur Rahini): Motior moved.

+ *'That a supplemen sum not exgeeding Rs. 3,035,000 be. granted to G
General in Council to defray the charg wh?ch will comé- in' course #f $23 g:?il:;
the year ending on the 31st day of March, 1842, in respect of ‘Delhi’.”

Maulvi Muhammad Abdul Ghani: Sir, this Demand includes egpepdi-
ture in connection with the Ribbon Development Scheme and unden. the
Act called the Delhi Restriction on Uses of [and Act 1941. Under that
Act persons have been appointed to make survey of all lands adjdining
a road to be hereafter carried out but under that Act certain religious
buildings and burial places huve been exempted. As the expenditure 1is
included here it js proper that a note of warning should be sounded that
the employees who are going to be paid out” of this fund should not  un-
necessarily make any encrouschments on these places which have already
been exewpted or try to cause mischief or barm.

Babu Kailash Behari Lal: Sir, I should like to know what is meant by
the first entry in the footnote relating to “‘purchase of increased quantity
of opium for the Excise Depurtment ™,

The Honourable Sir Reginald Maxwell: 8ir, us regurds the purchase of
extra opium that is, I wun afraid, & little misleading because the amount
of Rs. 8,300 to which that explanation relates wus mainly expended in
the share of the Central Govermment towards the expenses of the Punjab
Government which contributes towards the Solan Brewery. The Punjab
Government incur annually an expenditure of Rs. 18,000 of which Delhi
pays Rs. 8,000; und it was decided in Murch, 1942 that that arrangement
should be brought into etfect from 1940-41 and so for two years' contribu-
tion the amount of Re. 6,000 occurs. It is only the remaining amount
of Rs. 2,800 that has anyvthing to do with the purchase of opium. And
that of course is simply a routine matter depending on consumnption and
increase of population.

Babu Kailagsh Behari Lal: What is meant by ‘‘increased quantity of
opium"’'?

The Honourable Sir Reginald Maxwell: I have cxplained that the
consumption of opium varies according to the population; there has been
some increase in population and so an increase in opiumn consumption.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That lementary sum not exceeding Ra. 3,03,000 be granted to the Governor
General in.C:?;ll::i.i to defray the charges which will come in course of .payment during
the year ending on the 3lst day of arch, 1042 in respect of ‘Delhi’.

The motion was adopted.
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DzManp No. IOO—Auﬂuw AND NICOBAR ISLANDS.

The w' rable Sir Jeremy ﬁlhmm_' man: Sir, T move'

“That a ‘walh? sum not exceeding RBs. 3,82,000 be granted to the Goyeenor

General in Council to defray the which will come in course of ent during
the year ending on the &nyd;y m, 1048, in respect of 'And.unr:’:d Nicobar

lmd.’.ti
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That » mppleinen sum not exceeding Rs. 3,82,000 be granted to the Governor
General in Council to defray the charges which will come in courss of payment during
thqur.mdingunlh‘oaln'dsyo! h, 1988, in reapact of ‘Andsman and MNjcobar

The meobion was adopted..

DEMAND No. 74—DEeLHI CAPITAL OUTLAY.

The Honourable Sir Jeremy Raisman: Sir, I move :

“That & supplemenur{ sum not exceeding Rs. 24,81 000 be granted to the Governor
General in Council to defray the charges which will come in course of psyment during
the year ending on the 31st day of March, 1942, in respect of ‘Delhi Capital Qutlay".”

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

*‘That a supplementary sum not exceeding Ra. 24,81.00C be granted to the Governor
General in Counncil to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1842, in respect of ‘Delhi Capital Qutlay’.”

The motion was adopted.

DEMAND No. 7T6—INTEREST-FREE ADVANCES,

The Honourabie Sir Jeremy Raisman: Sir, I move:

‘“That & supplemen sum not exceeding Rs. 35,50,000 be granted to the Governor

General in Council to defray the charges which will come in course of yment during
f‘h‘: year ending on the 3lst day of March, 1942, in respect OF. Interest-Free
vances'."

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum not exceeding Rs. 35,50,000 be gtanted te the Guvernor
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March. 1942, in respect or ‘Interest-Free

Advances'.’
The motion was adopted.

DeMAND No. 77—LoaNs AND ADvANCES BEARING INTEREST.

The Honourable Sir Jeremy Raisman: Sir, T move:

“*‘That » supplemen sum not exceeding Ra. 56.00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment-during
the year ending on the 3lst day of March, 1842, in respect of ‘Loans and Advances
Bearing Interest’.”
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemen sum not exceeding Rs. 56,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of psyment during.
the year ending on the 3lst day of March, 1942, in respect of ‘Loans and Advances -
Bearing Lnterest’."’

The motion was adopted.
DeMAND No. 28—PorTs AND PILOTAGE—COnNid.

Mr. President (The Honourable Sir Abdur Rahim): Now the Demand
in respect of Ports and Pilotage will be taken up and the Honourable the -
Commerce Member will explain the points raised by Mr. Navalrai.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: S8ir, I
understand that details of the expanding activity of the Ports and Pilotage
Department are wanted by my Honourable friend, Mr. Navalrai. I shall’
give the details item by item:

The firgt item ‘‘Repairs and Maintenance of Bhips’'—is due to the -
fact that more repairs have been done and wireless installation .
has been put on two pilot vessels.

The second item is due to the fact—it is really self explanatory—
that the High Cominissioner had to be given this sum for-
officers who are on leave and who have extended their leave.

The third item is due to the fuct that a non-voted officer has gone -
and has been replaced by a voted officer. It is not really an
extra expenditure but the amount has been brought to the
votable side of the budget.

The fourth item—*'‘Other charges 1,000''—is due to consequential.
expenditure on the appointment of a voted officer.

The fifth itein—""Pay of establishment Rs. 600""'—is due to an.
extra clerk having beer engaged on war work, and a clerk pro-
ceeding on long leave.

The sixth item— ‘Other charges Rs. 7,400"'—is due to increased.
expenditure on telegrams in connection with war work, in--
creased use of launch for which no provision had been made
in the ordinary budget, and to arrears of property tax which
had to be paid during this vear.

The seventh item is due to the ‘‘appointment of temporary etaff for
war work. "’

The last item—'‘Other charges 18,000"'—is also due to contingencies,
mainly increase in postage, purchase of stationery and furni.
ture, and to the transfer of officers and payment of over-
time fees due to war work,

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplamenta?' sum not exceeding Rs. 66,000 be granted to the Governor-
General in Council, to deiray the charges which will come in course of payment d'}rf.ﬂl
the year ending on the 3lst day of March, 1943, in respect of ‘Ports and Pilotage’.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the -
24th March, 1942. -
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